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BACKGROUND

The Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi
passed order on 30/4/2019 in Original Application No. 1032/2018 in the
matter of Ram Kumar Vs State of Haryana & Ors and constituted a Joint
Committee comprising of Central Pollution Control Board (CPCB), Central
Ground Water Authority (CGWA) and Haryana Pollution Control Board
(HSPCB). Hon’ble NGT directed the Joint committee to take following

action in para 5 which is reproduced as below:

Para 5: “Learned Counsel for HSPSCB states that necessary action for
assessment and recovery of compensation for illegal extraction of
ground water will now be taken within one month. Such assessment
may be made a Joint Committee of the CPCB, CGWA and HSPCB
having regard to all the relevant legal provision and also order of this
tribunal dated 30/11/2018 in Harinder Singh & Ors Vs M/s Prateek
Buildtech (India) Pvt. Ltd. & Ors”,

A revised report in the matter may be furnished to this tribunal within

three months by email at ngt.filing@gmail.com.

A copy of the Hon’ble NGT order dated 30/4/2019 is attached as Annexure
l.

FOLLOW UP ACTION TAKEN BY JOINT COMMITTEE

For ensuring compliance to Hon'ble NGT order dated 30/4/2019, CPCB vide
letter dated 14/5/2019, communicated to Member Secretary, HSPCB,
Member Secretary, CGWA and Chairman, CGWB to depute concerned
official as a member of Joint Committee and to discuss the issue for illegal
extraction of ground water in Faridabad district which is declared as over-
exploited where ground water extraction is more than the recharge in this
district (Annexure-ll). In response, Sh S. K. Mohiddin, Senior
Hydrogeologist, CGWB (NWR) Chandigarh and Ms Akanksha Tanwar, AEE,
HSPCB, Ballabhgarh Region deputed for the said committee.

Two meetings of Joint Committee were held on 17/5/2019 and 24/5/2019 in

CPCB, on the issues of Environmental Compensation to be recovered from
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2.1

M/s R. R. Industries, Ballabhgarh, Faridabad District for illegal extraction of
ground water and violation of directions issued for closure of the unit. The
officials of HSPCB and CGWB provided relevant information pertaining to

M/s R.R. Industry to levy Environmental Compensation (EC) are as under:

INFORMATION ABOUT M/s R. R. INDUSTRY, VILLAGE MACHHGAR,
BALLABHGARH BLOCK, FARIDABAD DISTRICT

M/s R. R. Industries is a manufacturer of packaged drinking water which
extracts 10 KLD ground water for production. The unit is located at Village
Machhgar, Ballabhgarh Block, Faridabad and this block lies under over-
exploited category as per Assessment of CGWB, 2013. Unit was
operational without obtaining ‘Consent to Establish’ and ‘Consent to
Operate’ from HSPCB. Unit has filed a memorandum for a
manufacturing/service enterprise through Joint Director, Distt. Industries
Centre, Faridabad for manufacturing of packaged drinking water which
indicates the establishment of unit since 16/4/2010, hence Joint Committee
decided that the date of commencement of M/s R. R. Industries shall be
16/4/2010. The unit has obtained license from BIS with validity period from
March, 2014 to March 2015 for packaged drinking water and FSSAI has
also issued license to unit for manufacturing of 5 KLD packaged drinking
water as well. Unit has applied to obtain CTO twice from HSPCB for 6 KLD
manufacturing of packaged drinking water which was rejected by HSPCB.
Meanwhile, CGWA rejected the online application applied by unit for
permission to extract 10 KLD water due to policy of CGWA that no
packaged drinking water industry is given NOC in over-exploited area.
HSPCB inspected the unit in compliance to order dated 26/8/2016 and
found operational by tampering the seal, hence the Plant & Machinery
along with DG sets of the unit have been sealed on 20/12/2018. Finally,
illegal borewell of the unit was sealed on 11.3.2019 by a team constituted
by Sub Divisional Magistrate, Ballabhgarh, Faridabad. Unit was established
on 16/4/2010 as per the registration of the unit and subsequently sealed on
11/3/2019 by a committee with CGWB and HSPCB, hence violation period
shall be calculated from date of establishment to last date of sealing i.e.,
from 16/4/2010 to 11/03/2019.
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2.2

Joint Committee members from Central Ground Water Board (CGWB) and
Haryana State Pollution Control Board (HSPCB) provided relevant
documents related to M/s R. R. Industry are listed as under:

A copy of HSPCB office order on procedure for consent management under
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 (Annexure-lil).

A copy of acknowledgement receipt for manufacturing of packaged drinking
water dated 1/12/2011 from Joint Director, Deptt of Industries, Faridabad
wherein cost of plant & machinery of the firm was given as Rs 8.50 Lakh
(Rupee Eight Lakh Five Thousand) (Annexure-IV).

A copy of license from Bureau of Indian Standards (BIS) grant to the firm
dated 28/1/2016 to use the Standard Mark on 20 lit PET Jar and 250 ml PP
Glass (Annexure-V).

A copy of license from Food safety & Standards Authority of India (FSSAI)
under Food Safety and Standards Act, 2006 dated 27/4/2016 grant to the
firm for manufacturing of packaged drinking water (Annexure-VI).

A copy of HSPCB letter to all the Regional Officer in the field to cover all
water packaging unit,? under consent management dated 1/6/2016
(Annexure-Vll).

A copy of audit report of the firm dated 24/10/2017 wherein cost of plant &
machinery was given as Rs 4,10,696 (Rs Four Lakh Ten Thousand Six
Hundred Ninety Six) (Annexure-VIlI).

A copy of application form submitted by firm to HSPSB to obtain
consent/authorization from 25/10/2017 to 24/10/2018 dated 25/10/2017
(Annexure-IX).

A copy of water sample analysis report of the firm dated 30/5/2018 from
Enviro-Tech Services (Annexure-X).

A copy of application for obtaining NOC submitted by firm to HSPCB dated
22/6/2018 wherein plant & machinery cost of the firm was given as Rs 15.0
Lakhs (Annexure-XI).

A copy of refusal from HSPCB for consent to establish u/s 25/26 of the
Water Act, 1974 and Section 21/22 of Air Act, 1981 dated 21/7/2018
(Annexure-XlI).

A copy of application submitted to CGWA dated 22/7/2018 to abstract
ground water for industrial use from CGWA (Annexure-XIil).

A copy of inspection report from Regional Office, Ballabhgarh, HSPSCB
dated 21/12/2018 on compliance of ciosure order dated 26/8/2016 passed
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by Chairman, HSPCB, Panchkula against M/s R. R. Industries (Annexure-

XiV).
= A copy of electricity bill of the unit dated 18/5/2017 (Annexure-XV).

23  in view of above, CPCB informed to the joint committee members that in
compliance to Hon'ble National Green Tribunal (NGT) order dated 3/1/2019
in Original Application No. 327/2018, CPCB has finalized a mechanism to
deal with individual cases of violation of norms to determine the
environment compensation in case of illegal extraction of ground water and
has prepared a report on “Assessment of environmental compensation for
illegal extraction of ground water” and submitted to Hon'ble NGT
(Annexure-XVI). Hon’ble NGT reviewed the report and in its further order
dated 7/5/2019 directed CPCB to revise the report w.r.t Intergenerational
Equity, Deterrent Penalties and Scenario Analysis. Subsequently, the report

has been revised as directed by Hon’ble NGT and submitted to Hon’ble
NGT.

The committee decided that levy EC on M/s R. R. Industry shall be based
on the report prepared by CPCB. Salient features of the report on which EC

will be calculated are as follows:

= Categorisation of the area (safe, semi-critical, critical ar.d over-exploited)
shall be based on the ground water resources estimation in the year
2009, 2011 and 2013 or the latest estimation carried out by CGWB.

= Present categorization of area (Over-exploited, Critical and Semi-
Critical), as per CGWA shall be considered for calculation of EC,
regardless of the area category when the period of violation started.

= In addition, all repeated violations will attract EC at 1.25 times the
previous EC.

» Environmental Compensation Rate (ECRgw) w.rt ground water

consumption for packaging unit is provided in Table-1.
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Table-1: ECRgyw for Packaged Drinking Water Units

Water Consumption (m°/day) ER
200 to 1000 to 5000 &
Area
SNo.| cateqory | 220 | <1000 | <5000 | above
Environmental Compensation Rate (ECRgw)
(Rs/m®)
1 Safe 12 18 24 30
2 Semi critical 24 36 48 60
3 | Critical 36 48 66 90
4 Over-exploited 48 72 96 120
Note:-Minimum ECgw shall not be less than Rs 1,00,000/-

= Deterrent factors to compensate losses and environmental damage

(for packaging drinking water)

This

activity

attracts

stricter

provisi

ons of

deterrence

and

intergenerational equity. It is proposed to levy following deterrent factors

to compensate the losses and environmental damages as detailed in the

following table:

Table-2: Deterrent Factor

Deterrent Factor
S.No Water
T Consumption < 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: The industrial operations may be reviewed and only permitted, if it
is safe to continue withdrawal of ground water at the rate permitted.

FORMULA TO LEVY ENVIRONMENTAL COMPENSATION (EC)

CPCB in its report, recommended following formula considering water

consumption, no of days, rates for imposing Environmental Compensation

(ECgw) based on the purpose for illegal abstraction of ground water as well

as the deterrent factor:

ECew= Water consumption per day x Environmental Compensation
Rate for illegal extraction of ground water (ECRgw) X No. of Days x
Deterrent Factor

QA Where, water consumption is in m*day and ECRgw iri Rs/m®.
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3.0

4.0

CALCULATION OF ENVIRONMENTAL COMPENSATION FROM M/s R.R.
INDUSTRIES

Environmental : Water consumption per day x Environmental

Compensation (EC) Compensation Rate for illegal extraction of
ground water (ECRgw) x No. of Days X
Deterrent Factor

Water consumption : 10 KLD
(per day)
ECRgw (as perover-  : Rs48/m°/day (As given in Table-1)

exploited area)
No of days of violation : 3252 days (since 16/4/2010 to 11/3/2019)

Deterrent Factor : 1.25 (As given in Table-2)

EC : 10 x 48 x 3252 x 1.25 = Rs 19,51,200/-

(Rs Nineteen Lakh Fifty One Thousand Two
Hundred Only)

CONCLUSION

» M/s R. R. Industry has violated direction issued for closure by HSPCB and
illegally extracted ground water for manufacturing of packaged drinking
water since April, 2010 to March, 2019.

« Based on the information provided by Haryana State Pollution Control
Board and Central Ground Water Authority, Environmental Compensation
(EC) on M/s R. R. Industry has been calculated as Rs 19,51,200/- (Rs
Nineteen Lakh Fifty One Thousand Two hundred Only).

= Compensation amount has been calculated based on the draft policy of
CPCB for this violation as Rs 19,51,200 Lakh (Rs Nineteen Lakh Fifty One
Thousand Two Hundred Only) which should be paid by the M/s R. R.

Industries.
0§ T

1 [ Sh. A. K. Vidyarthi ; _
DH, WQM-I Division, My cumas Utd%,ww
Central Pollution Control Board, Delhi
2 | Sh. S. K. Mohiddin : .
Senior Hydrogeologist, Central Ground » Q . \c'
Water Board, NWR, Chandigarh 24|
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3 | Ms Akansha Tanwar : \\(\
AEE, Haryana SPCB, Ballabhgarh Region 3})‘\0\




Item No. 03 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1032/2018
Ram Kumar Applicant(s)
Versus

State of Haryana &Ors. Respondent(s)

Date of hearing: 30.04.2019

CORAM:  HONBLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
: HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Appllcant{s} Ms. MansiChahal and Mr. KapﬂS ar,

i Advocates o
- .For Respondent (s): Mr. Rahul Khurana, Ad with Ms.

AankshaTanwar, AEL, HSPCB

ORDER

The issue for consideration is remedial action against illegal
extraction of ground water in Faridabad which is declared as ‘Dark

‘he applicant

-Zone’ being over-exploited in, terms of ground waté’ﬁ,—.i;

: sought closure of R.R. Industries at Vlllage & PO Macchgal Tehsil

bgarh District Faridabad.

¢ 12122018 sought the factual
and action taken report from Haryana State Pollution Control Board
(HSPCB) along with the Deputy Commissioner, Faridabad and
Central Ground Water Autharity (CGWA).

Accordingly, report has been received [rom HSPCB vide e-mail
dated 13.03.2019 to the effect that closure action had already been

taken against the unit on 17.12.2016. The plant and the machinery



of the unit was sealed. Prosecution was recommended for tampering
withthe seal and illegal operation of the industry. CGWA also
recommended sealing of the borewells s no permission had been
given for extraction of ground water.

The above report shows that the unit is working even after
closure which shows that the closure orders are not complied and
follow up action is not taken by the State PCB, as required. There is
nothing to show that compensation for illegal extraction of ground
water..-i;ie.s been recovered.

« Learned Counsel for HSPCB states that: necessary action for

assessment and recovery of compensation for llle al extractlon of

' "ground water will now be taken within one month. Su h assessment

Trlbu%al dated @0 ll 20"

— =

PrateekBuzIdtech {Indta} Py; Ltd &Ors.

The application is dxsposed of except for consideration of

report.

Tribunal within three months by e-mail at ngt filing@email.com.

A copy of this order be sent each to the CPCB, CGWA and
HSPCB by e-1nail for compliance. The applicant may furnish a set of
relevant papers to the CPCB, CGWA and HSPCB and file an affidavit

of service within one week.

Adarsh Kumar Goel, CP

A revised report in the matter may be furnished to this

l



April 30, 2019
Original Application No. 1032/2018
SN

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
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To
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The Memhcl'Sccrutm‘);ﬁ " TThe Member Seere

- tar The Ch: G
Haryana State Pollution Central Ground Wntcg (I:tl_'l:;tif:lqi;rrr:;?d Water
Control Board, Authority (CGwa) Board (CGWB)
C)l 1, Sector 6, 1B/11, Jamnagar House, Bhujal Bhawan, NH-1v,
Panchkula, Haryana- Man Singh Road, Faridabad - 121001

134109 New Delhi-110011

Sub: Meeting scheduled to be held at 11.30 AM on 17 May, 2019 to ensure compliance to Hon'hle
National Green Tribunal (NGT) Order dated 30/4/2019 in Original Application No. 1032/2018 in
the matter remedial action against of illegal extraction of ground water in Faridabad which is
declared as ‘Dark Zone' being over-exploited in terms of ground water-reg,

Sir,
This has reference to Hon'ble NGT order dated 30/4/2019 in OA No 1032/2018 on the above captioned

subject. The directive part of Hon'ble NGT order is reproduced below:

“Learned Counsel for HSPSCB states that necessary action for assessment and recovery of compensation for
illegal extraction of ground water will now be taken within one month. Such assessment may be made a
Joint Committee of the CPCB, CGWA and HSFCB having regard to all the relevant legal provision”.

In view of the above, a meeting is convened on 17 May, 2019 at 11.30 AM in CPCB to discuss the
aforesaid issues with the concerned organisations. Therefore, official(s) may kindly be deputed to-attend
the aforesaid scheduled meeting.

A line of confirmation for the participation may please be communicated by Email on
asudhakar.cpcb@nic.in, sunitiparash nail.c and cpcb.nwmp@gmail.com .

Yours faithfully,

(A. Sudhakar)
o/c. Divisional Head, WQM-]

Encl: As above
Copy to:

1. PStoMS,CPCB For kind information of ‘MS'’ pl

(A. Sudhalar)
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Anoaun S,

Beanem et HARYANA STATE POLLUTION CONTROL BOARD
e i C-11 Sector-6, Panchkula
Ph - 0172- 577870-73, Fax No. 2581201

E-mail- hspcbho@gmail.com

i

Office Order

Whereas, procedure for grant and refusal of consent to establish and consent to operate under
Water Act, 1974 & Air Act, 1981 was issued vide Head Office order Endst. No. HSPCB/2014/10195-
10218 dated 07.03.2014 which was notified in. the Haryana Government Gazette on 15.04.2014;

Whereas, Industries and Commerce Departr.ent Haryana has Notified Haryana Enterprise
Promotion Policy 2015 vide Notification No. 49/43/2015-4IB1 dated 14.08.2015 which envisages for
simplification of procedure for obtaining the clearances from various Departments by the industries.
Further Department of Industrial Policy and Promotion, Ministry of Commerce and Industries,
Government of India has also laid emphasis on "Ease of Doing Business" for providing efficient,
convenient, transparent and integrated electronic services to the applicants seeking clearances from
various Govt. Departments and the Business Reform Action Plan 2016 and 2017 has been issued by
Industries and Commerce Department;

Whereas, in compliance of the above said Haryana Enterprise Promotion Policy 2015 and
Business Reform Action Plans 2016 and 2017 for ease of doing business in the State, the Board has
altered and amended the policy for dealing with the applications of entrepreneurs for grant of
clearances under various Environmental Acts/Rules and accordingly issued the various policy orders
from time to time;

Whereas, further Central Pollution Control Board (CPCB) has superseded the earlier directions
issued in June, 2012 in context to categorization of incustrial sectors and revised the categorization of
industrial sectors under Red, Orange, Green and White categories based upon the range of pollution
index, through modified directions issued under section 18 (1) (b) of Water (Prevention and Control
of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 vide letter no. B-
29012/ESS(CPA)/2015-16/8571 dated 07.03.2016 for the purpose of consent management under
these Acts;

Whereas, based on the revised criteria of categorization of industrial sectors and rewsed lists
of Red, Orange, Green and White categories of industrial sectors as mentioned in the final report
attached with the above said modified directions of the CPCB and further based on report and
recommendations submitted from time to time by the committee constituted by this Board on
01.07.2016 as per provisions of the said CPCB directions, consolidated list of industrial sectors/
projects covered under Red, Orange, Green and White categories, was finalized for the purpose of
consent management under Water Act, 1974 and Air Act, 1981 which has been adopted and
implemented by the Board vide order Endst. No. HSPCB/PLG-135/2016/546-572 dated 14.07.2016 in
supersession of earlier categorization of industrial sectors/projects notified by the Board vide
notification dated 15.04.2014 and further amendments issued thereafter from time to time in the
categorization of industrial sector;

Whereas, in view of the above and various decisions taken by the Board from time to time
after issue of the procedure for consent management through notification dated 15.94.2014 as
‘mentioned above, it has become expedient to issue a comprehensive procedure for processing the
applications for grant of consent to establish and consent to operate under Water Act, 1974 and Air
Act, 1981 in supersession of earlier procedure issued through the said notification dated 15.04.2014;

Whereas, the Technical Advisory Committee (TAC) of the Board in its meetings held on
10.08.2017, 09.10.2017 and 16.11.2017 examined and finalized the revised comprehensive procedure
for grant and refusal of the consent to establish and consent to operate under Water Act, 1974 and Air
Act, 1981, after incorporating all the policy orders and instructions and new categorization of industrial
sectors issued by the Board from time to time and the recommendations of TAC were accepted by the
competent authority of the Board;

Whereas, the Board in its 178™ meeting held on 30.01.2018, vide agenda item no. 178.22 has
approved the above procedure for grant and refusal >f consent to establish and consent to operate

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |
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under Water Act, 1974 and Air Act, 1981, finalized by the TAC of the Board which is enclosed as
Annexure-P.

In view of above and in pursuance of the provisions of section 25, 26 and 27 of Water
(Prevention and Control of Pollution) Act, 1974 read with Rule 22 of the Haryana Water (Prevention
and Control of Pollution) Rules, 1978 and section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 read with Rule 15 of the Haryana Air (Prevention and Control of Pollution) Rules, 1983 as
amended from time to time, it is hereby ordered that in supersession of earlier procedure for grant of
consent to establish and consent to operate under Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981 issued vide Head Office order Endst. No.
HSPCB/2014/10195-10218 dated 07.03.2014 notified in the Haryana Government Gazette on
15.04.2014 and all other orders issued in this regard before issue of this procedure, the revised
procedure attached herewith as Annexure-P shall be applicable in the Board for grant and refusal of
consent to establish and consent to operate u..der Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981.

These orders shall come in to force with immediate effect.

Dated Panchkula, the Ashok Kheterpal,
22"¢ February, 2018 Chairman
Endst. No. HSPCB/2018/517-519 Dated: 26.02.2018

A copy of the above is forwarded to the following for information please:-

1. The Principal Secretary to Govt. Haryana, Industries & Commerce Department
Chandigarh.

2. The Principal Secretary to Govt. Haryana, Environment Department, Chandigarh.

3. The Director, Environment Department, Chandigarh.

-Sd/-
Sr. EE-I (HQ)
For Chairman

Endst. No. HSPCB/2018/520-544 Dated: 26.02.2018

A copy of the above is forwarded to the following for information and further necessary
action:-
1. All section Incharges dealing with consent management in Head Office of the Board.
All Regional Officers of the Board in the field.
3. Environmental Engineer -cum- Nodal Officer of the HSPCB, Haryana Enterprises
Promotion Centre (HEPC) Bay No. 63-64-65-66, Sector 2, Panchkula.
4. Nodal Officer (IT) for uploading the orders on the website of the Board for the notice of
all concerned.

I

-Sd/-

Sr. EE-I (HQ)

For Chairman

Endst. No. HSPCB/2018/545-546 Dated: 26.02.2018
A copy of the above is forwarded to the following for information of the officers:-

1. PS to Chairman
2. PA to Member Secretary

-sd/-
Sr. EE-I (HQ)
For Chairman

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |




Annexure-P
Haryana State Pollution Control Board

Procedure for obtaining consent to establish and consent to operate under
Water Act, 1974 & Air Act, 1981.

In pursuance of the provisions of section 25, 26 and 27 of Water (Preven’ﬁon
and Control of Pollution) Act, 1974 read with Rule 22 of the Haryana Water
(Prevention and Control of Pollution) Rules, 1978 and section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 read with Rule 15 of the Haryana Air
(Prevention and Control of Pollution) Rules, 1983 as amended from time to time
and approval of the Board in its 178" meeting held on 30.01.2018, vide agenda

item no. 178.22, the following revised comprehensive procedure for grant and

refusal of the consent to establish and consent to operate under Water Act, 1974
and Air Act, 1981 after incorporating all the policy orders and instructions and new
categorization of industrial sectors issued by the Board from time to time, is laid
down in supersession of earlier procedure for grant of consent to establish and

consent to operate under Water (Prevention and Control of Pollution) Act, 1974 = e

and Air (Prevention and Control of Pollution) Act, 1981 issued vide Head Office
order Endst. No. HSPCB/2014/10195-10218 dated 07.03.2014 notified in the
Haryana Government Gazette on 15.04.2014 and all other orders issued in this
regard before issue of this procedure:-

1. General Provisions.

o ...,......_....,...

Orange, ‘Green and Whlte categorles based upon thelr poilutlon potentlal

and re range of pollutron mdex for the purpose of consent management unaer'

Water (Prevention & Control of Pcllution) Act, 1974, Air (Prevention e
“Control of pollution) Act, 1981 on the direction of CPCB issued under
section 18 (1) (b) of Water Act, 1974 and Air Act, 1981 vide letter no. B-
29012/ESS(CPA)/2015-16 /8571 dated 07.03.2016 in supersession. of

earlier categorization of industrial sectors/projects issued vide notification

dated 15.04.2014 and amended from time to time. The revised list of

industrial sectors/projects categorized under Red, Orange, Green and White
categories for the purpose of consent management and inventrization of
industries under these categories under Water Act, 1974 and Air Act, 1981,

has already been adopted by this Board and implemented vide Head Office .

order Endst. No. HSPCB/PLG-135/2016/546-572 dated 14.07.2016 and

subsequently vide order Endst. No. HSPCB/PLG-171/2017/4081-4106 dated

19.05.2017 and Endst. No. HEPCB/PLG-171/2017/4295-4320 dated

08.06.2017 and consolidated lists of industrial sectors/projects covered =

under Red, Orange, Green and White categories, are given at Annexure-I
to IV respectively.

1.2 The industries/projects categorized as Red, Orange and Green, have been
covered under consent management for obtaining prior consent to
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establish (CTE) and consent to operate (CTO) under section 25/26 of the
Water Act, 1974 and under section 21 of the Air Act, 1981.

1.3 The industrial units/projects falling under white Category as per
Annexure-IV, are exempted from Consent Management for the purpose of
obtaining CTE and CTO under Water Act, 1974 and Air Act, 1981 and there
is no necessity for obtaining the CTE and CTO by the industries covered
under white category and other units not covered under Red, Orange and
Green categories and intimation to the Board in this regard shall suffice.

However, this type of units will have to provide required pollution
control devices to meet the prescribed standards for discharge of
environmental pollutants, where ever required, depending upon their
process and activities and these industrial units/projects shall be governed
by self regulatory regime and are not permitted to pollute the environment.

No inspection of White category of industries will be carried out by the
Board officials except in the cases where any complaint is received against
such type of industries for caus’ng pollution.

1.4 The industries/ projects already existing and not covered previously under
consent management as per notification dated 15.04.2014 or earlier but
have been covered under consent management now as per new
categorization of industrial sectors appended with this procedure, shall
obtain only CTO and will not require to obtain the CTE.

1.5 Siting of the industries / projects shall be only in confirming areas and no
industry/project shall be permitted to establish or operate in the
ecologically fragile area / protected area or in any non confirming areas or
in the residential areas of MCs / HUDA / villages and in any other approved
residential colonies / areas.

1.6 The units covered under Environment Impact Assessment (EIA) Notification
dated 14.09.2006, as amendea from time to time, shall apply for Consent
to Establish to the Board only after obtaining prior Environmental Clearance
from the Competent Authority.

1.7 The industrial units/projects falling in the area prescribed in the Aravali
Notification dated 7™ May, 1992 issued by MoEF & CC, shall require prior
clearance from competent authority prescribed under the Aravali
Notification, before applying to the Board for CTE or 1* CTO in case of new
units covered under consent management as per new categorization of
projects listed in this procedure.

1.8 The report regarding siting of the projects outside the Aravali area in the
Districts of Gurgaon & Mewat, shall also be taken for the purpose of
Consent to Establish (CTE) or first CTO in case of new units covered under
consent management as per new categorization of projects listed in this
procedure, from Tehsildar and District Forest Officer through the concerned
Deputy Commissioner, to ensure the compliance of the provisions of Aravali
Notification dated 7" May, 1992 in addition to other prescribed documents.
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However, in case of industrial units/projects located in approved industrial
estates/approved HUDA sectors of District Gurgaon and Mewat, verification
report in this regard would be required from Regional Officer concerned.
1.9 The projects falling in the revenue estates, covered in ambit of the
Notification no. 191(E) dated 27.08.2010 issued by Ministry of
Environment, and Forest, Government of India regarding protected area of
Sultanpur National Park in District Gurgaon, shall comply with the
provisions of said Notification and will obtain the prior permission/clearance
of the Monitoring Committee and the Prescribed Authority constituted under.
the said Notification before submitting the application for CTE to the Board.
Prior permission/clearance from competent authority shall also be
required in case of other similar protected areas declared by the MoEF &
CC, Government of India or any prescribed authority from time to time.
1.10 For obtaining CTE in case of the Hot Mix Plants, Screening Plants
Grinding/pulverizing units, poultry farms and Stone crushers, the pquect
- proponents will also submit the distance report regarding the siting
parameters prescribed by the Government of Haryana, Environment
Department for these projects, provided by the concerned authorities -
prescribed in the respective notifications, in addition to other prescribed
documents for obtaining CTE, to ensure the compliance of the prescribed
siting parameters before grant of the CTE. ; . _
1.11 The units proposed to be setup outside approved industrial areas/estates,
will necessarily provide the information in the application form regarding -
detail of land i.e. Khasra/Kila nos. of the land where the unit has to be
established. In case of approved industrial area/estates, the plot no.
allotted by the concerned authority will have to be mentioned in the ;
application. The detail of land or plot no. of the unit will be mentioned |n '
the CTE to be granted by the Board. ;
1.12 CTE will be granted only for the product (s) or activities for which the plot
has been allotted or CLU permission has been given by the concerned
: authorltles .7

1.13 All the units shall provide all necessary facilities for sampling of air or
emission from any of their chimney, flue or duct, plant or Vessel of any
other sources and outlets, stationery are mobile including necessary
facilities for access to the sampling places, as specified by the Bozrd before
applying for first CTO as per provisions of Rule 18 of Haryana' Air
(Prevention and Control of Pollution) Rules, 1983 as amended from time to
sk time. _ i
. 1.14 The performance security deposited along with the application for CTE, shall
be refunded / retired on the recommendation of concerned Regional Officer

automatically without taking any request from the units in this regard, after

installation of the required and adequate pollution control devices,
compliance of all the conditions of CTE & first CTO and submission of
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satisfactory analysis reports of effluent/ air emissions/ noise levels, as
applicable, from all sources within the stipulated time period prescribed in
first CTO, showing all the results complying with the standards prescribed
for discharge of pollutants under EP Rules, 1986 and/or laid down by the
HSPCB if any.

The performance security so deposited will be forfeited in case the
unit fails to comply with any of the conditions of CTE or first CTO or the
standards prescribed by the Board / under EP Rules, 1986 for discharge of
Environmental Pollutants or if 15 CTO is refused.

1.15 The consent to operate can be granted even to those units which have past
violation of their establishment without obtaining CTE provided these type
of units are complying with all the relevant provisions of Environmental
Acts/Rules and standards for discharge of environmental pollutants
prescribed under EP Rules, 1986 as applicable, subject to the legal action is
taken against such units by filing the prosecution case in Special
Environment Court for such past violations under relevant Acts before
granting of CTO and subject to imposing a specific condition that CTO so
granted is without prejudice to the action taken for prosecution in respect
of past violation committed by the unit and CTO so granted will have no
effect on the persecution case filed by the Board against such units for past
violation in the Court under the relevant provisions of the Water Act, 1974
and/or Air Act, 1981.

No ex-post facto CTE will be given in such cases of past violation as no
such provisions is available in Water Act, 1974 and/or Air Act, 1981.

1.16 In case the unit is covered under Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016, E-Waste
(Management) Rules, 2016, Plastic Waste Management Rules, 2016 and
Bio-Medical Waste Management Rules, 2016, it shall simultaneously apply
for the grant of authorization/registration under the relevant provisions of
these Rules.

-1.17 The units which intend to increase in quantity of effluent or no. of outlets or
no. of stacks/ source of emissions, as compared with the quantity for which
consent to establish and consent to operate was previously granted or
intend to make any expansion in the existing project or change in
manufacturing process, such units will obtain the fresh prior consent to
establish, for such change.

In case of change of machinery of latest technology in existing units
~ without increase in production or without any change in the manufacturing
: process, there will be no need to obtain fresh CTE.

1 18 All the applications for CTE and CTO shall be processed within time period
prescribed by the Board for all the concerned officers dealing with the
consent management at Regional as well as at Head Office level and it will
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{ 5
be ensured by all the concerned officers that the apphcatmns are deaded
within the time limit prescribed by the Board. -3 -
1.19 Thrust will be given that all units nbtain CTO for 5 years in case of Red
category, 10 year in case of Orange category and 15 years in case of Gre_en_
Category of industries. : - j
1.20 In case any unit changes its nomenclature (name) only, then such unlt will©
apply on the prescribed performa given at Annexure-A, through the
concerned Regional Office of the Board for grant of permission for change of
its name in CTE/CTO and in other records of the Board, alongwith the
documents as given in the Checklist of the documents given at serlal no. 1
of Annexure-1.
Regional Officer will submit the details and his recommendation to Head
Office for approval on the prescribed performa given at Annexure-B.
In case there is only change in the ownership of the unit without

change in its nomenclature (name), the copy of fresh memorandum of -

article & association or partnership deed or proof of proprietorship, as the :
case may be, shall be submitted through the concerned Regional Ofﬁce_: who
in turn will forward a copy of the same to Head Office alongwith his
: comments. ' iy
1.21 Where a unit, to whom consent has been granted by the Board, transfers his
' interest in the industry to any other person/unit, by its sale or otherwise,
such consent shall be deemed to have been granted to such other
.person/unit after grant of permission by the Board for the same and _'such .

~ other person/unit shall be bound to comply with all the conditions subjectto

which it was granted as if the consent was granted to such other person/umt-___ !
originally.

In such cases the unit transfeiring his interest in the industry to any
other person/unit, will intimate the Board for the same through concérn_ed

~Regional Office and request to allow transfer of his interest in the industry )
on the prescribed format given at Annexure-C alongwith the documentsas. -~ -

~given in the Checklist of the documents given at serial no. 2 of Arinéxtn‘_e-'
1.

Regional Officer will submit the details and his recommendation to Head s

Office for approval on prescribed performa given at Annexure-D. <

1.22 Where an existing unit is purchased or taken on lease by another unit and_?"- i

the new unit apply to the Board for grant or renewal of CTE/CTO in his name -
such units will first obtain the permission for change of name and other
. details of the existing unit, purchased or taken on lease by such units, in the
- record of the Board including transfer of interest of such industry in_'thei_r

name for which an application for the same on the prescribed performa =~

~given at Annexure-C, alongwith the documents as given in the Checklist of
the documents given at serial no. 2 of Annexure-1, through concerned
Regional Office.
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Regional Officer will submit the details and his recommendation to Head
Office for approval on the prescribed performa given at Annexure-D.

1.23 Applications for change of name of the unit or transfer of interest in the
industry to any other person/unit, will be decided at the level of Head Office
on the recommendation of concerned Regional Officer.

The concerned Branch in Head Office dealing with consent
management, will submit the proposal to the authorities on the format on
the prescribed performa given at Annexure-E for approval.

1.24 First CTO for expansion of projects, shall be valid for a period up to which

' the CTO for their existing project already stand granted and in case Ist CTO
for expansion project is applied alongwith the application for renewal of CTO
for existing project then validity of such CTO shall be the same for both
expended and existing projects.

1.25 The provisions of inspection policy issued by the Board shall be strictly
complied. :

~1.26 No unit shall be established and operated by any person without obtaining
prior CTE and CTO respectively under Water Act, 1974/ Act, 1981 from the
Board. If the unit after grant of CTE/CTO, intends to shift to another
site/location then it will take the fresh CTE for the establishment at the new
site/location.

9 Proceduré for grant of consent to establish (CTE) for new units
- 2.1 Consent to Establish for new units

2.1.1 The new industrial units/projects falling under Red, Orange and Green
Categories listed as Annexure-I, IT & III respectively, shall apply
for Consent to Establish of the Board through the on-line portal of
Haryana Enterprises Promotion Centre (HEPC), in the prescribed form
alongwith requisite NOC/CTE fee as prescribed by the Board from
time to time and will be deposited through online payment gateway
as per fees schedule available on the website of the Board i.e.
hspcb.gov.in

2.1.2 Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

2.1.3 All documents applicable for respective industrial units/ projects
mentioned in the checklist given at Annexure-V, will be submitted by
the units while applying for CTE, by uploading the same on the online

: portal.
- 2.1.4 The units while submitting the application for obtaining CTE, shall also
~ submit a performance security through online payment gateway as
per the slab given at Annexure-VI or revised from time to time,
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alongwith undertaking by the applicant as per specimen _giverﬁét
Annexure-VII, signifying adherence to the prescribed standardg, all

the conditions of CTE and indicating awareness about the provisions

of the Water Act, 1974/Air Act, 1981 and applicable Rules and:self
certification regarding not starting of any construction or 1nsta|lat10n
work at site. -

2.1.5 No inspection is required for the purpose of dealing the cases of-CTE

unless any violation come to the notice of the Board ‘and

undertaking/self certification submitted by the unit, will be considered
sufficient to decide the CTE applications, subject to submissioh of
complete application alongwith prescribed documents, consent fee
and performance security.

2.1.6 If at any stage it is found that the work at the site of the unit was/has' i

been started for construction of plant and installation of machlnery
before obtaining the consent to establish under Water Act, 1974 :and
Air Act, 1981 from the Board, legal action will be taken in that case

against such units by filing the prosecution case in Special

Environment Court for such violations under relevant provisions of the - L i

. said Acts before or even after grant of CTE, as the case may be.

2.1.7 The validity period of CTE so granted by the Board will be as under:-

(i). The CTE for the projects requiring Environmentai C'Ieara?ncé,

shall be granted for a period upto 07 years subject to the -

validity of Environmental Clearance or the date OF i B35 e

commissioning of the project, whichever is earlier.

(ii). The CTE, for the projects not requiring Enwronmental'

Clearance, shall be granted for a period upto 05 years including
stone crushers, hot mix plants, screening plants, brick kilns etc.

or the date of commissioning of the pro_]ect whlchever |s;i'3_'__-"_-

earlier.

2.2 Renewal/Extension of Consent to Establish

2:2:1

2.2:3

2.2.4

The units intending for auto renewal of their CTE. from.ltl’ie_';: )

Board, shall apply through online portal of HEPC at least 90 days prior <
to the date of expiry of the period of previous CTE, in prescribed -

Performa with declaration and undertaking as per Annexure-VIII

alongwith the prescribed CTE/NOC fees and documents prescrlbed for :

extension of CTE as per checklist given in Annexure-V.

This application shall be submitted by the authorized official of the -

industry/project, duly authorized by the owner/board of dlrectors o

partners of the unit.

The consent to establish will be renewed on the baS|s of self'

certification only in those cases where there is no change in the raw
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2.2.9

2.2.6

2.2

2.2.8

w2 259

material, process, product, increase in overall capital investment cost
on land, building, plant and machinery, production capacity and also
in pollution load of the unit and will remain the same as declared by
the unit in its original application submitted earlier to the Board for
obtaining first CTE.

The CTE will be renewed only once and for a period of maximum 02
years from the date of expiry of the period of first CTE granted
subject to validity of EC if applicable.

The units where the CTE has earlier been granted as per provisions of
policy notification dated 15.04.2014 and/ or extended upto the
eligible period as prescribed in the said notification or less, those units
will apply for renewal of CTE for remaining period as applicable as per
provisions prescribed in this procedure in Para no. 2.1.5 plus another
02 years (Subject to validity of EC if applicable.

The facility for renewal of CTE can be availed for one term only
subject to payment of requisite NOC/CTE fees. Such units will deposit
requisite NOC/CTE fees for renewal of consent to establish only
applicable for one time alongwith the application for auto renewal.

In case the unit fails to apply for renewal of CTE before 90 days of
expiry of CTE and apply there after upto the date of expiry of CTE
then 50% performance security deposited by the unit at the time of
obtaining the first CTE, will be forfeited and such units will be required
to deposit the forfeited amount of performance security along with
application for renewal of CTE. In case of the units which fail to apply
for renewal of CTE within the validity period of previous CTE, 100%
performance security will be forfeited and direction will be issued to
such units by the Board to stop the further construction and
installation work of their project.

The units which fail to apply for renewal of CTE within validity
period of previous CTE, shall apply afresh along with all relevant
documents, NOC/CTE fees and fresh performance security required
for grant of fresh CTE with documentary proof that they have not
done any work for construction or installation of machinery after
expiry of validity period of CTE.

Where ever it come to the notice of the Board at any stage that
any unit, applied for extension of CTE or has been extended the CTE,
has done any construction or machinery installation work after expiry

of validity of CTE, legal action under the relevant provisions of Water

Act, 1974 and/or Air Act, 1981 will be taken against such units in that
case for such violation.

‘Inspection will not be carried out by the Board's officers for

processing the applications for extension/renewal of CTE, except in
the cases where any complaint or report has been received in the
Board regarding any violation made by the unit.
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2.2.10 Those units which have been granted CTE but do not want to contlnue 3_'.:_'
the work for construction and installation of their project beyond: the
validity period of their CTE, shall submit an undertaking in this rega_r_d
to the Board, at least 30 days prior to the date of expiry of previous
CTE, on prescribed format given at Annexure IX, giving the detail =~
about the status of their project constructed and established t:ll the: s o8
date of submission of such undertaking.
Such units will not start the work for further construction/
installation of their project, without obtaining prior CTE for remaining
work of establishment of their project and shall apply for extension as = . .
per policy, as and when it is intended to resume the remaining ¢ <
construction/installation work of this project, alongwith the required
documents prescribed for extension of CTE, CTE/NOC fees as
applicable and self declaration to the effect that they have not done
any work at site or construction or installation of machinery after
expiry of validity of previous CTE granted by the Board. In case any
violation in this regard come to the notice of the Board at any stage
then CTE will be refused/cancelled beside taking legal action. '
No fresh performance security will be required for such type of
cases. ;
2.2.11 In case of building & construction projects or township and area
development projects, where the validity period of license issued by
Town & Country Planning Department expired after grant of CTE and
applied for renewal/extension of CTE without renewal of such license,
the CTE for such projects will be extended till the validity of
Environmental Clearances of such projects, subject to submission of .
- all required documents prescribed for renewal of CTE and subject to
submission of proof regarding submission of their application to Town
and Country Planning Department for renewal of their license, with = -
one of the specific condition that the unit will not do any construction .
work of their project till the renewal of license from Town & Country
Planning Department and the extension of CTE so granted  will
become null & void if such units fail to renew their license for thelr ;
project from Town & Country Planning Department. The copy of =~ = -
extension of CTE so granted will also be forwarded to Director, Town : .=
& Country Planning Department for their information and ‘necessary
action. -

2.3 Consent to Establish for Expansion of the industries/projects

2.3.1 No expansion in the existing industries/projects covered under
consent management will be done without prior CTE of the Board.:

2.3.2 For expansion of the existing industrial units/projects falling under
Red, Orange and Green Categories, the application shall be submltted o
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for Consent to Establish of the Board under Water Act, 1974 and Air
Act, 1981 through the on-line portal of the HEPC in the prescribed
form alongwith documents related to CTE for expansion projects as
per checklist given in Annexure-V, applicable performance security
as per the slab given at Annexure-VI and requisite NOC/CTE fee
prescribed by the Board as per fees schedule available on the website
of the Board. The performance security and NOC/CTE fees should be
deposited through online payment gateway.

2.3.3 The performance security and CTE fees for expansion projects shall be
charged based on the cost of the expansion project.

In case the project proponent proposes to increase the
production capacity within the existing plant without adding any
investment cost, then the performance security and CTE fees shall be
charged on the basis of capital investment cost of the existing plant.

- 2.3.4 Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

- 2.3.5 Inspection will not be carried out for processing the cases of CTE for
Expansion of the industries/projects and cases of CTE for expansion
will be decided on the basis of status of compliance of standards for
discharge of Environmental Pollutants prescribed under- EP Rules,
1986, for the existing plant of the unit supported with the latest
analysis reports and valid consent to operate.

2.3.6 Period of CTE for expansion projects, shall be same as applicable for
establishment of new units at the time of Ist CTE as well as renewal
of CTE as prescribed in para no. 2.1 and 2.2 respectively.

2.3.7 For extension/renewal o] CTE granted for expansion projects, the
procedure prescribed in para no. 2.2, shall be applicable.
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3. Procedure for Grant of Consent to Operate
3.1 First Consent to operate

3.1.1 The industrial units/projects falling under Red, Orange and Green
Categories listed in Annexure-I, II & III respectively, after
completing the construction and installation of their project with valid -

CTE, shall apply for 1% consent to operate of the Board before
commissioning their proposed production/activities and even before
starting the trial run of such activities/trial production, through the
online portal of the HEPC in the prescribed form annngch all
documents, applicable for respective industrial sectors/projects,
mentioned in the checklist given at Annexure-X and report on - .
compliance of conditions of CTE and Environmental Clearance Gif -
applicable) by uploading the same on the online portal. ~No
documents are allowed to be submitted manually. e

3.1.2 Application shall be submitted by the authorized official of the""_"_'_"'_
industry/project, duly authorized by the owner/Board of dlrectors / :
partners of the unit. '

3.1.3 Requisite consent fee, as prescribed by the Board from time to time
shall also be deposited by the units while applying for CTO, through_ Pk
online payment gateway, as per schedule available on the webs:te of
the Board i.e. www.hspcb.gov.in.

3.1.4 The application shall be submitted for grant of CTO for a period, =

: based upon the category of the project, as prescribed by the Board. - ;

- However the units shall be at liberty to apply for consent to operate_ e
for lesser period also, by giving the justification for the same. Ry

- 3.1.5 No separate trial consent will be granted and 1% consent to Operate'*' :
will include trail consent. The units can operate their pro;ects only
after obtaining prior CTO from Board.

-3.1.6 At the time of obtaining 1% CTO, the industries w:ll deposit:the ... .
prescribed testing fees with the Board through onhne payment_ijﬁ-i-‘.: S
gateway for analyzing their samples of effluent/air emlssmn/nmse as
applicable, from the Board’s laboratories. Analysis reports issued
from the authorized laboratories will not be accepted for grant of first
cTo. BT Bl

3.1.7 Inspection of the industry will be carried out by the autho'rizedoffic_e_r/ R S
officers of the Board before commissioning of the productionin the =~ =
unit and before giving the 1% CTO, after approval from the
Competent Authority, to ascertain the status regarding installation of
pollution control measures/ devices undertaken at the time of -
obtaining the CTE, as well to assess their structural adequaty and.to .. .
check the compliance of the other conditions of CTE and -
Environmental Clearance (if applicable), before deciding the cases of
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1% CTO. The application for first CTO will be decided on the merits of
the case and according to the compliance status ascertained by the
‘Regional Officers after inspection of the unit.

3.1.8 In case the first CTO is refused then the performance security
deposited by the unit at the time of obtaining the CTE will be
forfeited and the unit will also not start its production or any of its
activities at site.

3.1.9 The inspection of the unit will be carried out again, after grant of the
15* CTO, by the authorized officer (s) of the Board with prior approval
of competent authority as per inspection policy within a period of 03
months after grant of 1% CTO for collection of samples of effluent/ air
‘emissions/ noise, as applicable, to get the samples analyzed from the
?_Board's Laboratories as per policy of the Board, in case sampling
from the unit is required depending upon the process of the unit.

3. 1 10 In case the analysis report of samples of Air/ effluent/ noise so
collected, are found complying the standards prescribed by the Board
‘or under EP Rules, 1986, the 1% CTO granted, will remain valid for
the period for which it has been granted based upon the category of
the project or as was demanded by the unit whichever is less but in
case of failure of sample (s), the 1% CTO so granted will be revoked/
cancelled after followiny the due procedure, beside taking legal
action against the unit and forfeiture of performance security
deposited by the unit at the time of obtaining the CTE, as per policy
of the Board.

3.2 Period for consent to operate

3.2.1 EValidity of period of consent to operate for different category of
industrial sectors/projects under Water Act, 1974 and Air Act, 1981,
‘will be as under:-

Industry/Pro ect Validity Period
Category

Red Category 5 Years

Orange Category 10 Years

Green Category 15 Years

3 2 2 The units will be at liberty to deposit the full applicable consent fee
for the whole prescribed period depending upon their category.
‘However the units shall be at liberty to apply for consent to operate
for lesser period also by giving justification for the same. The fees for
consent to operate can also be deposited by the industries in
installments as per time schedule given below :-
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Sr. | Category | Validity Time schedule |
No. period of B
consent

05 years

For the First 03 years, at the time
of filing of application and for the
remaining 02 years before endmg
the 3™ year.

For the First 04 years, at the tlme
of filing of application, for next 03
years before ending the 4% year _
and for the remaining 03 years| =
before ending the 7" year. = '
For the first 05 years at the time
of filing the application, for next |
05 year before ending the 5th}
year and for the remaining 05{ .
year before ending the 10th{ -~
years. '

1 Red

2 Orange 10 Years

3 Green 15 Years

3.2.3 In case of the units, who opted to pay consent fee in installments for
obtaining CTO for longer period and fails to deposit the installment of - -
consent fees within prescribed time limit, the CTO so granted will be =~
revoked/cancelled for the remaining period for which consent fees- v
will not be deposited, after following the due procedure,

3.2.4 In case the rates of consent fees are revised during the perlod of
consent to operate and the unit has opted to deposit the consent :
fees in the installments then such units will have to deposit the = .
consent fee at the revised / enhanced rates for the remaining period - =
from the date of revision of the consent fees. However, the units- = . ..
which have opted to deposit the full consent fees at the time of filing
the application for consent to operate, will not be liable to pay the
revised / enhanced consent fees in case the consent fee is enhanced
during the period of consent to operate granted to those units. Ay

3.2.5 The consent to operate granted shall have the validity endlng as:_-'f:""
indicated in the table below:- Sy : 2

Sr. No. Category Validity month (up to)
1 Red End of September
2 Orange End of March
3 Green End of December

3.3 Renewal of Consent to Operate

3.3.2 The industrial units/projects falling under Red, Orange and Green
Categories listed in Annexure-I, IT & III respectively, mtendmg for..... -
renewal of the CTO from the Board, shall apply through the online
portal of the HEPC, atleast 90 days before expiry of the va]gdity_ g
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period of previous CTO granted by the Board under Water Act, 1974
and Air Act, 1981, on prescribed Performa as per Annexure-XI, self
certification and underta.ing on compliance of conditions of previous
consent to operate granted to the unit alongwith the requisite
consent fees to be deposited through online payment gateway and
the documents as mentioned in the checklist given at Annexure-X.

3.3.3 No documents are allowed to be submitted manually.

3.3.4 Application shall be submitted by the authorized official of the
industry/project, duly authorized by the owner/Board of directors /
partners of the unit.

3.3.5 The consent to operate will be renewed only in those cases where
there is no change in the raw material, process, product, increase in
overall capital investment cost on land, building, plant and
machinery, production capacity and also in pollution load of the unit
and will remain the same as declared in the original application for
‘obtaining previous CTO.

3.3.6 The CTO will be renewed only for those units which are complying
the standards prescribed for discharge of pollutants prescribed under
EP Rules, 1986 and submitted all required documents and prescribed
consent fees.

3.3.7 Renewal of CTO will not prevent the Board from taking appropriate
‘action against the defaulting units including revoking the CTO, which
will fail to comply with any of the conditions of the CTO or any
relevant provisions of the Water Act, 1974 and Air Act, 1981.

3.3.8 If the industrial units / projects fails to apply before 90 days of the
?expiry of previous consent and applies 60 days before the expiry of
‘previous consent, the unit shall have to pay additional consent fee @
50% of the consent fee notified under the Rules. Subsequently, if the
unit fails to apply before 60 days of the expiry of previous consent -
‘and applies 30 days before the expiry of previous consent, then the
'unit will have to pay additional consent fee @ 100% of the consent
fee applicable. If the unit fails to apply 30 days before the expiry of
the previous consent, the unit will have to pay additional consent fee
@ 200% of the consent fee applicable. Thereafter, the Board will
take closure action under the provisions of Water Act, 1974/ Air Act,
11981 against such units for not having the valid consent to operate.

3.3.9 \In, case the unit apply for renewal of CTO after the date of expiry of

-~ consent period or after faking the penal action as prescribed above

_ then such applications will be entertained only if such units deposit

' fconsent fees for the longer period as per the policy of the Board
depending upon the category of the unit alongwith the additional fees
@ 300% of the consent fees prescribed for one year alongwith
‘normal consent fees for subsequent years. '
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3.3.10 There will be no requirement of inspection of mdustrles at the tlme of
renewal of CTO. However such units will be required to submlt the' _-- .' i
analysis reports of effluent, air emissions and noise Ievels, as
applicable, from all sources issued from any of the recognlzed :
laboratories or from any of the Board's Laboratory, not:more than 03
months old, showing the compliance of prescribed standards, ;\Mith :
self certification and undertaking for compliance of the re!e'?_an_t Sa gl
provisions of Acts/Rules as applicable and adherence to f,the .
prescribed standards alongwith latest Mandatory Inspection repcrt /
analysis reports conducted by the team of officer of the Board and :
required documents. R

3.3.11 The unit will be at liberty to get their samples of efﬂuent/alr
emissions/noise, analyzed from Board’s laboratories, for the purpose-.-ﬁ :
of renewal of consent to operate. In that case, the lnspectlon WI" be :
carried out for the purpose of this sampling by the authorized off'cer :

(s) of the Board only after taking prior permission from the .
Competent Authority as per inspection policy of the Board. :

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |



3.4 Procedure for obtaining Consent to Operate (CTO) by the industries/

projects already existing and operating before 14.07.2016 which were
not covered previously under consent management as per notification
‘dated 15.04.2014 amended from time to time or earlier but have been
covered under consent management first time w.e.f. 14.07.2016 as
per revised categorization of industrial sectors for consent
management.

3.4.1 The industries/ projects already existing and operating before
14.07.2016 which were not covered previously under consent
management as per notification dated 15.04.2014 amended from time to
time or earlier but have been covered under consent management first
time w.e.f. 14.07.2016 in view of revised categorization of industrial
sectors for consent management as per order issued vide Ends. No.
HSPCB/PLG-135/2016/546-572 dated 14.07.2016, vide order Endst. No.
HSPCB/PLG-171/2017/4081-4106 dated 19.05.2017 and Endst. No.
HSPCB/PLG-171/2017/4295-4320 dated 08.06.2017, shall not require
CTE and will obtain CTO directly and apply for the same to the Board
through online portal of HEPC in the prescribed form alongwith
documents as mentioned in the check list given at Annexure-XII and
requisite consent fee prescribed by the Board to be deposited through
online payment gateway as per fees schedule available on the website of

i the Board i.e. hspcb.gov.in.

3.4.2 The application shall be submitted for grant of CTO for a period based
upon the category of the project as prescribed by the Board. However
the units shall be at liberty to apply for consent to operate for lesser
period also, by giving the justification for the same.

©3.4.3 These units will also be at liberty to deposit the applicable fee for consent

to operate as per provisions given in Para No. 3.2.2 of this procedure.
3.4.4 These units will deposit the prescribed testing fees with the Board for
: anaiyzing their samples of effluent/air emission/noise, as applicable, only
from the Board’s laboratories, for obtaining the first CTO.

- .3.4.5 Inspection of these units applying for CTO will be carried out by the

~ authorized officers of the Board after obtaining prior permission from the.
competent authority to verify and process the applications for CTO and
for collection of the samples of effluent/air emissions/noise, as required.
3.4.6 Consent to operate shall be granted only in those cases where all the
; -appilicable documents as mentioned in the checklist are submitted and
_ have installed the required and adequate pollution control measures and
t_hé'standards prescribed by the HSPCB or under EP Rules, 1986 for
_discharge of environmental pollutants has been complied with. &

5 :_l?_ljocgdt:lre"fur consent management under Water Act, 1974 & Air Act, 1981 |




4. Competent Authority for deciding the applications for CTE & CTO. it

4.1 The CTE and CTO shall be granted or refused on the merits of the case éftér

4.2

4.3

4.4

examination, by the competent authority as per powers delegated by the
Board from time to time and the approval certificates bearing dlglta!'

signatures of the authorized officer, shall be issued through online system :

which can be downloaded by the applicants from the online portal.
Chairman of the Board has over all and full powers for deadmg the
application for CTE as well as CTO. =

All Regional Officers of the Board have been delegated powers for
grant/refusal of CTE and CTO under Water (Prevention & Control “of =
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, in
their respective area of jurisdiction, vide order Endst. No. HSPCB/PLG- =

139/2016/5814-5839 dated 02.03.2016 and vide order Endst. ;Np.

HSPCB/2017/2657-2681 dated 25.01.2017 for Red, Orange and Green
category of industrial sectors/projects having investment cost upto Rs 10"""' A

crore or CLU cases upto 1 acre in conforming area.

‘All the cases of the industries/projects of Red, Orange and Green category, Lir s

having investment cost more than Rs. 10 crore or CLU cases more than 1
acre in conforming area, which are submitted through the online portal of
HEPC for grant of consent to establish and consent to operate of the Board

under Water (Prevention & Control of Pollution) Act, 1974 and?"Ai'r_ e
(Prevention & Control of Pollution) Act, 1981, shall be decided by the officer. . ... e

of the Board on deputation with EEC/HEPC and delegated with such powers
by the HSPCB for grant/refusal of CTE/CTO. o
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5. Requirement of Sampling and submission of analysis reports

5.1
5.2
5.3
5.4

5.5

The industries/projects covered under consent management, will submit
analysis reports of effluent/air emissions/noise levels of DG sets, as
applicable, only from the Board’s laboratories at the time of obtaining 1%
CTO and thereafter the industries will be at liberty to get their samples
analyzed from other Govt./Semi Govt./Private laboratories recognized by
Board for the purpose of renewal of CTO.

In the case of Mandatory Inspections, court matters, re-sampling and
complaints, the samples will be analyzed from Board Laboratories.

The Ambient Air Quality reports will be required only in the cases of specific
complaints or where there are specific directions from CPCB/MoEF&CC or
from any other competent authority or where any court of law has issued
direction in this regard.

In case water is used only for cooling purpose and being circulated
complétely, there would be no requirement of analysis reports of such
cooling water.

The units which have installed Effluent Treatment Plants/ Sewage
Treatment Plants and utilizing the treated effluent for
agriculture/horticulture purpose within their premises or recycling/reusing
in their process of manufacturing, shall also submit the analysis reports of
the samples of effluent from inlet and outlet of their ETPs/STPs and from
final outlet (s) of the units, if these are different.

6. Action against Violators
6.1 In case the industry is found creating such conditions that generate any type

of pollution in excess of the prescribed standards or if there is any
object!ion/ complaint received from the surrounding community & if on
verification it is found that such objection/ complaint has some substance
even after grant of CTE/CTO by the Board, the Board shall be at liberty to
revoke/withdraw/cancel the CTE/CTO issued to such units & take legal
action against such units under the provisions of the Water Act 1974, Air
Act 1981 and the Environment (protection) Act, 1986, as considered
appropriate.

‘Grant or renewal of CTE and CTO does not prevent the Board from revoking

of those CTE and CTO including taking appropriate action against those
defaulting units, where CTE or CTO has been obtained or got extended on
the basis of wrong declaration or false documents and also who fail to
comply with any of the conditions of CTE granted to such units or any
relevant provisions of Water Act, 1974 and Air Act, 1981 beside forfeiture

- of performance security deposited by the unit for obtaining CTE.

= -This cor;ls'ent procedure shall come in to force with immediate effect.

¢ _ Dated: Chairman
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' Anngxg[f g;I

List of Red Category of Industrial Sectors/Projects

_ Isolated storage of hazardous chemlcals(asper schedule of manufacturlng,
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1
storage of hazardous chemicals rules ,1989 as amended)

2. | Automobile Manufacturing (integrated facilities)

3. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Spent cleared metal catalyst containing copper,, Spent cleared metal cata[yst
containing zinc,, : :

4. | Manufacturing of lubricating oils ,grease and petroleum based products

5. | DG Set of capacity > 5 MVA _

6. | Industrial carbon including electrodes and graphite blocks, activated carbon, Ot
carbon black s

7. | Lead acid battery manufacturing(excluding assembling and charglng of Iead- =

| acid battery in micro scale) i '
8. | Phosphate rock processing plant
9. | Power generation plant [except Wind and Solar renewable power plants of all {.
" capacities and Mini Hydel power plant of capacity <25MW]

10. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -]
Spent catalyst containing nickel, cadmium, Zinc, copper, arsenic, vanadium
and cobalt,

11. | Processes involving chlorinated hydrocarbons

12. | Sugar ( excluding Khandsari)

13. | Fibre glass production and processing (excluding moulding)

_ 14. | Fire crackers manufacturing and bulk storage facilities : 1.
| 15. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous -
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and electronic
| assembles comprising accumulators and other batteries included on list- A,
- mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characterlstncs md:cated Jin
part C of this Schedule.
16. | Milk processes and dairy products (large, medium scale and mtegrated
: projects) ;
17. | Phosphorous and its compounds - A
18. | Pulp & Paper (waste paper based without bleaching process to manufacture
' Kraft paper) ;
19. | Coke making , liquefaction, coal tar distillation or fuel gas making
20. | Manufacturing of explosives, detonators, fuses including management and
| handling activities : aieve
21. | Manufacturing of paints varnishes, nigments and intermediate (exc[ud:ng g



blending/mixing)

22. | Organic Chemicals manufacturing

23. | Airports and Commercial Air Strips having discharge of 100 KLD or more

24. | Asbestos and asbestos based industries

25. | Basic chemicals and electro chemicals and its derivatives including
manufacturing of acid

26. | Cement

27. | Chlorates, per-chlorates & peroxides

28. | Chlorine, fluorine, bromine, iodine and their compounds

29. | Dyes and Dye- Intermediates

30. | Health-care Establishment as defined in BMW Rules, having discharge of 100
KLD or more with or without incinerator

31. | Hotels having overall waste-water generation @ 100 KLD and more or having
3 star and above or having 100 rooms and above

32. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Lead acid battery plates and other lead scrap/ashes/residues not covered
under Batteries (Management and Handling) Rules, 2001. [ * Battery scrap,
namely: Lead battery plates covered by ISRI, Code word “Rails” Battery lugs
covered by ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead
batteries covered by ISRI, Code word “rains”.

33. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW/ M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated
biphenyl) to an extent that they exhibit hazard characteristics indicated in

| part C of this Schedule.

34. | Manufacturing of glue and gelatin

35. | Mining and ore beneficiation

36. | Nuclear power plant

~ 37. | Pesticides (technical) (excluding formulation)

38. | Photographic film and its chemicals

39. | Railway locomotive work shop/Irtegrated road transport workshop/Authorized
service centers having discharge of 100 KLD or more

40. | Yarn / Textile processing involving any effluent/emission generating processes

- | including bleaching, dyeing, printing and colouring

41. | Chlor Alkali

42. | Ship Breaking Industries

1 43. | 0Oil and gas extraction including CBM (offshore & on-shore extraction through
| drilling wells)

44. | Industry or process involving metal surface treatment or process such as
pickling/ electroplating/paint stripping/ heat treatment using cyanide bath/
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phosphatlng or f‘nlshmg and anodlzmg/enamelllngs/ galvanlzmg

45. | Tanneries
46. | Ports and harbour, jetties and dredging operations
47. | Synthetic fibers including rayon ,tyre cord, polyester filament yarn
48. | Thermal Power Plants
49, | Slaughter house (as per notification S.0.270(E)dated 26.03. 2001)ancl meat
processing industries, bone mill, processing of animal horn, hoofs and other
body parts
50. | Aluminium Smelter
51. | Copper Smelter
52. | Fertilizer (basic) (excluding formulation) :
53. | Iron & Steel (involving processing from ore/ integrated steel plants) ancl or
Sponge Iron units
54. | Pulp & Paper ( waste paper based units with bleaching process to {-e
manufacture writing & printing paper) ;
55. | Zinc Smelter
56. | Oil Refinery (mineral Oil or Petro Refineries)
57. | Petrochemicals Manufacturing ( including processing of Emulsions of 0:! ‘and
- | water ) . i
58. | Pharmaceuticals including basis drugs 3
59. | Pulp & Paper ( Large-Agro + wood) , Small Pulp & Paper ( agro based wheat 3 !
straw/rice husk) ; 3
| 60. | Distillery ( molasses / grain / yeast based)
_61. | Induction Furnace clubbed with AOD Furnace B,
62. | Synthetic detergents and soaps having waste water generation more than :
100 KLD (excluding formulation) | e
63. | Automobile servicing, repairing and painting having waste water generatlon :
- | more than 100 KLD (excluding only fuel dispensing) :
64. | Building and construction project more than 20,000 sq. m buq!" up area
1 | having waste water generation more than 100 KLD
~ 65. | Ceramics and Refractories having coal consumption more than 12 MT per day
66. | Fermentation industry including manufacture of yeast,. beer, dlstlilatlon iof b o
alcohol (Extra Neutral Alcohol) having discharge > 100 KLD - i |
67. | Lead metal extraction involving different furnaces through meltlng, ranlng,
re-processing, casting and alloy-making
68. | Industry: or processes involving foundry operations hawng capamty of 5 Rl
MT/hr. and more. | TR Nk
69. | Manufacturing of lead glass :
70. | Non-alcoholic beverages (soft drink) & bottling of alcohol/non alcohohc i
products having waste-water generation > 100 KLD.
71. | Vegetable oil manufacturing including solvent extraction and ranery e
/hydrogenated oils having waste-water generation more than 100 KiD =~ " | =~
72. | Parboiled Rice Mills having waste-water generation > 100 KLD or fuel ¥ s
consumption > 12 MTD or both. e,
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3

CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery
plant, MSW sanitary land fill site

74. | Sewage treatment plants having capacity 100 KLD or more

75. | Industrial estates/ parks / complexes/ areas/ export processing zones/ SEZs/

_ | Biotech parks/ leather complex

76. | Units engaged in the activities of handling and management of Hazardous
Waste as defined in Hazardous and other Wastes (M & TM) Rules, 2016, other
than those covered under any of the category of industrial sectors, such as
use, treatment, processing, recovery, pre-processing, CoO-processing,
utilization etc. of the hazardous and other wastes

77. | Recycling of used lead acid batteries
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Dlsmantlmg of rolilng stocks ( wagons/coac es)

An nexu re II

List of Oranae Category of Industrial Sectors[Pro:ects

23,
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2. | Bakery and confectionery units with production capacity > 1 TPD. (. With ovens
/ furnaces) j
3. | Chanachur and ladoo from puffed and beaten rice( muri and shira) using husk
fired oven fhy
4, | Coated electrode manufacturing ek
5 Compact disc computer floppy and cassette manufacturing / ' Reel |
manufacturing 1 e el e
6. | Flakes from rejected PET bottle
7. | Food and food processing including fruits and vegetable processing
8. | Jute processing without dyeing
9. | Manufacturing of silica gel - - : ;
‘10. | Manufacturing of tooth powder, toothpaste, talcum powder and other cosmetic
; items e ]
“11. | Printing or etching of glass sheet using hydrofluoric acid
12. | Silk screen printing, sari printing by wooden blocks
13. | Synthetic detergents and soaps(excluding formulation)
14. | Thermometer manufacturing
'15. | Cotton spinning and weaving ( medium and large scale)
16. | Almirah, Grill Manufacturing (Dry Mechanical Process ) 5
17. | Aluminium & copper extraction from scrap using oil fired furnace (dry precess v B
only) :
18. | Automobile servicing, repairing and painting having quantity of waste water :
‘generation up to 100 KLD (excluding only fuel dispensing) : e e e
19. | Ayurvedic and homeopathic medicine SR
20. | Brickfields ( excluding fly ash brick manufacturing using Iame process) e
| 21. | Building and construction projects more than 20,000 sq. m bunlt up area hawng e
‘quantity of waste water generation 10 KLD to 100 KLD
22. | Ceramics and Refractories having coal consumption upto 12 MT per day
Coal washeries S i
24. | Dairy and dairy products ( small scale)
1 25. | DG set of capacity >1MVA but < SMVA {7 e
| 26..| Dry coal processing, mineral processing, industries mvolvmg ore smtermg,
| pelletisating, grinding & pulverization _
27. | Fermentation industry including manufacture of yeast, beer, dlstlllation of
alcohol having quantity of waste water discharge upto 100 KLD (Extra Neutral J
- Alcohol) :
28. | Ferrous and Non- ferrous metal extraction involving different furnaces: through
melting, refining, re-processing, casting and alloy-making ;
29. | Fertilizer (granulation / formulation / blending only)
30. | Fish feed, poultry feed and cattle feed



. ihosin a pckil ng c

32.

Forging of ferrous and non- ferrous metals ( using oil and gas fired furnaces)

33

Formulation/pelletization of camphor tablets, naphthalene balls from camphor/
naphthalene powders.

34.

Glass ceramics, earthen potteries and tile manufacturing using oil and gas fired
kilns, coating on glasses using cerium fluorides and magnesium fluoride etc.

35.

Gravure printing, digital printing on flex, vinyl

36..;

Heat treatment using oil fired furnace ( without cyaniding)

37.

Hot mix plants

38.

Hotels (< 3 star) or hotels having > 20 rooms and less than 100 rooms or

| having quantity of waste water discharge less than 100 KLD.

39,

Ice cream

40.

Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Paint

| and ink Sludge/residues

41.

| Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
| Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
| Brass Dross ,, Copper Dross,, Copper Oxide Mill Scale,, Copper Reverts, Cake &
| Residues,, Waste Copper and copper alloys in

dispersible form,, Slags from copper processing for further processing or

1 refining ,, Insulated Copper Wire,, Scrap/copper with PVC sheathing including
| ISRI-code material namely “Druid” ,, Jelly filled Copper cables ,, Zinc Dross-Hot
| dip Galvanizers SLAB,, Zinc Dross-Bottom Dross,, Zinc ash/Skimming arising

from galvanizing and die casting operations,, Zinc ash/Skimming/other zinc

| bearing wastes arising from smelting and refining,, Zinc ash and residues
| including zinc alloy residues in dispersible from ,, '

42,

| Industry or processes involving foundry operations having capacity of foundry
| operations less than 5 MT per hr.

.| Lime manufacturing (using lime kiln)

| Liquid floor cleaner, black phenyl, liquid soap, glycerol mono-stearate
| manufacturing

.| Manufacturing of glass

6. | Manufacturing of iodized salt from crude/ raw salt

. | Manufacturing of mirror from sheet glass

. | Manufacturing of mosquito repellent coil

| Manufacturing of Starch/Sago

| Mechanized laundry using oil fired boiler

:_ Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling e
| tiles/ partition board from saw dust, wood chips etc., and other agricultural | =~
| waste using synthetic adhesive resin, wooden box making ( With boiler) el

.| New highway construction project

. | Non-alcoholic beverages(soft drink) & bottling of alcohol/non alcoholic products
| having quantity of waste water generation up to 100 KLD

. ‘| Paint blending and mixing (Ball mill)

. || Paints and varnishes (mixing and blending)
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Ply wood manufacturing (including Veneer and Iamlnate)usmg the_fue[ suc
wood or coal or any other authorized fuel with or without resin plant

.57. | Potable alcohol ( IMFL) by blending, bc:tling of alcohol products

58. | Printing ink manufacturing

59. | Printing press

60. | Reprocessing of waste plastic including PVC

61. | Rolling mill (oil or coal fired) and cold rolling mill

- 62. | Spray painting, paint baking, paint shipping _

63. | Steel and steel products using various furnaces like blast furnace /open hearth
furnace/induction furnace/arc furnace/submerged arc furnace /basic oxygen

furnace /hot rolling reheated furnace B

64. | Stone crushers HihE

65. | Surgical and medical products including prophylactics and Iatex

66. | Tephlon based products

{ 67. | Thermocol manufacturing ( with boiler)

68. | Tobacco products including cigarettes and tobacco/opium processes

69. | Transformer repairing/ manufacturing ( dry process only) ;

70. | Tyres and tubes vulcanization/ hot retreating o 3

71. | Vegetable oil manufacturing including solvent extraction and refinery |

/hydrogenated oils without waste water generation or having quantity of waste

water generation up to 100 KLD R

72. | Wire drawing and wire netting e

73. | Dry cell battery ( excluding manufacturing of electrodes) and assembllng & e

- | charging of acid lead battery on micro scale e B

74. | Pharmaceutical formulation and for R & D purpose ( For sustalned release/:_ 3

i extended release of drugs only and not for commercial purpose) A

75. | Synthetic resins -

76. | Synthetic rubber excluding molding

77. | Cashew nut processing

78. | Coffee seed processing 5 B

79. | Parboiled Rice Mills having quantity of waste water generation up to 100 KLD or e

) fuel consumption up to 12 MTD or both _ SRR el

80. | Foam manufacturing : _

81. | Industries- engaged in recycling / reprocessing/ recovery/reuse of Hazardous.- e

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Used R

Oil - As per specifications prescribed from time to time. P

82. | Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous| . -

- Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely ot

_ Waste Oil ---As per specifications prescribed from time to time.

] 83. | Producer gas plant using conventional up drift coal gasification ( Ilnked to|

rolling mills glass and ceramic industry refectories for dedicated fuel supply) = 4+

84. | Health care establishments (As defined in BMW Rules) having waste water; WA A

generation less than 100 KLD without incinerator | -

85. | Airport and commercial air strips having discharge less than 100 KLD
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locomotive rknegte road ansoshAoi |

| service centers (having waste-wawer generation < 100 KLD)
87. | Manufacturing of pasted veneers using coal/wood scrap boiler or thermic fluid
| heater and by sun drying
88. | Cardboards and Millboards
89. | Strawboards
90. | Formulation of pesticides/ insecticides
91. | Recycling / Pyrolysis plants of waste pneumatic tyres/tyre scrap
| S2. | Screening plants
93. | Surgical cotton industries
94. | Inorganic Chemical Compounds such as
- | Chlorides/Sulphates/Sulphites/Niterates/Oxides/Flourides/ Stearates of
| metals/Cations
95. | Sodium and other silicates manufacturing
1 96. | Cotton coated fabrics including printing and lamination (Rexene)
1 97. | Friction dust
98. | Brake lining/ Disc brake pad
99. | Chlorinated paraffin wax/plasticizers
1 100.| Sewage treatment plants having capacity 10 KLD or more but less than 100
- | KLD
-1101:] Infrastructure development projects having overall liquid Waste generation 100
{  |KLDor more
102.| Dismantling of E-Waste
103.] Flour mills generating trade effluent
-1 104.] Distilled water units using boiler or furnace as heating source °
- 1.105.| Construction and Demolition (C&D) Waste processing and recycling units
106.| Garment/ Apparel manufacturing units having only garment washing, with or
| without boiler except bleaching, dyeing, printing, coloring
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Annexure%-III -

} ;-

1

List of Green Category of Industrial Sectors/Projects

26.

Leather foot wear and leather products (excluding tanning and h1de

processing except cottage scale)
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Aluminium utensils from a!umlnlum C|rcles by pressmg only (dry mechanlcal

operation)
2.. | Ayurvedic and homeopathic medicines (without boiler)
3. | Bakery /confectionery /sweets products (with production capacity <1tpd (wnth ::
gas or electrical oven) _
4. | Bi-axially oriented PP film along with metalizing operations i
5. | Biomass briquettes (sun drying) withodt using toxic hazardous wastes - Ao e I
6. | Blending of melamine resins & different powder, additives by physical mtxmg__ ey
7. |Brass and bell metal utensils manufacturing from circles(dry mechanlcal
operation without re-rolling facility) : Sl
- 8. | Candy o
9. | Cardboard or corrugated box and paper products (excludlng paper or pulp
il | manufacturing and without using boilers)
- [ 10. [ Carpentry & wooden furniture manufacturing (excluding saw mill) W|th the
'- help of electrical (motorized) machines such as electrical wood planner steel {
saw cutting circular blade, etc.
11. | Cement products (without using asbestos / boiler / steam curing) I:ke plpe
,pillar, jafri, well ring, block/tiles etc.(should be done in closed covered shed
to control fugitive emissions)
12. | Ceramic colour manufacturing by mixing & blending only (not usmg b0|ler and S
- | wastewater recycling process) i
13. | Chilling plant, cold storage and ice making
14. | Coke briquetting ( sun drying)
15. | Cotton spinning and weaving (small scale)
16. | Dal Mills
17. | Decoration of ceramic cups and plates by electric furnace
~18. | Digital printing on PVC clothes
19. | Facility of handling, storage and transportation of food grains.in bulk
20. | Flour mills (dry process)
-~ | 21. | Glass , ceramic, earthen potteries, tile and tile manufacturlng usmg electrlcal
' | kiln or not involving fossil fuel kiln
22. | Glue from starch (physical mixing) with gas / electrically . operated oven
S /boiler. o
23. | Gold and silver smithy (purification with atld smelting operatlon and sulphurlc i
acid polishing operation) (using less or equal to 1 litre of sulphuric acid/ mtrlc 5
acid per month) ks o
24. | Heat treatment with any of the new technology like ultrasound probe @
induction hardening , ionization beam, gas carburizing etc. - pos
25. | Insulation and other coated papers (excluding paper or pipe manufacturmg)



m Lubrlcatmgon greases or petroleum based products (on[yb!endlngat normal '.
temperature)

Manufacturing of pasted veneers using gas fired boiler or thermic fluid heater
and by sun drying

Oil mill Ghani and extraction ( no hydrogenation / refining)

Packing materials manufacturing from non asbestos fibre, vegetable fibre
yarn

31,

Phenyl/toilet cleaner formulation and bottling

32.

Polythene and plastic processed products manufacturing (virgin plastic)

4334

Poultry Farms handling one lac or more birds at a given time in single location
and Hatchery & Piggery irrespective of no. of birds/animals

34,

Power looms (without dye and bleaching)
35. | Puffed rice (muri) (using gas or electrical heating system)
36. | Pulverization of bamboo and scrap wood
1 37. | Ready mix cement concrete irrespective of investment cost
| 38. | Reprocessing of waste cotton
39. | Rice mill (Rice hullers only)
40. | Rolling mill ( gas fired) and cold rolling mill
41. | Rubber goods industry (with gas Jperated baby boiler)
42. | Saw mills
43. | Soap manufacturing (hand made without steam boiling / boiler)
44. | Spice grinding (20 HP motor)
45. | Spice grinding (20 hp motor)
46. | Steel furniture without spray painting
| 47. | Steeping and processing of grains
1 48. | Tyres and tube retreating (without boilers)
49, | CO2 recovery
50. | Distilled water ( without boiler) with electricity as source of heat
51. | Hotels (up to 20 rooms and without boilers)
52. | Manufacturing of optical lenses (using electrical furnace)
-.53. | Mineralized water
‘Tamarind powder manufacturing

55.

Cutting, sizing and polishing of marble stone

56. | Emery powder ( fine dust of sand) manufacturing
57. | Flyash export, transport & disposal facilities

58. | Mineral stack yard / Railway sidings

59. | Oil and gas transportation pipeline

60. | Seasoning of wood in steam heated chamber
61. | Synthetic detergent formulation

62. | Tea processing ( with boiler)

63,

Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling
tiles/ partition board from saw dust, wood chips etc., and other agricultural
waste using synthetic adhesive resin, wooden box maklng (Without b0|ler)

64.

'LPG bottling plants

P_r"o_cér_lure for cqnsent ma_nagement under Water Act, 1974 & Air Act, 1981 |
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65. I Sewage treatment ptants havmg capacntyless than 10 KLD

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |
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66. | Infrastructure development projects having overall liquid Waste generatmn S
less than 100 KLD .

67. | Industrial inorganic gases namely-
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorme, ammonia, sutphur
dioxide, ethylene, hydrogen-sulphide, phosphine
b) Hydrocarbon gases- Methane, ethane, propane

68. | Automobiles manufacturing outsourcing all of the polluting activities.

69. | Refurbishing of used electrical and electronic equipments '

J



Annexure-IV

List of White Category of Industrial Sectors/Projects

' Sr. Industrial Sector/Project
| No.
1. | Assembly of air coolers /conditioners ,repairing and servicing
2. | Assembly of bicycles ,baby carriages and other small non motorizing vehicles
3. | Bailing (hydraulic press)of waste papers
4. ' | Bio fertilizer and bio-pesticides without using inorganic chemicals
5. | Biscuits trays etc from rolled PVC sheet (using automatic vacuum forming
: machines)
6. - | Blending and packing of tea
7. | Block making of printing without foundry (excluding wooden block making)
8. . | Chalk making from plaster of Paris (only casting without boilers etc. (sun
drying / electrical oven)
9. | Compressed oxygen gas from crude liquid oxygen (without use of any
- | solvents and by maintaining pressure & temperature only for separation of{ ...
- | other gases)
10. | Cotton and woolen hosiers making (Dry process only without any dying /
| washing operation)
11. | Diesel pump repairing and servicing (complete mechanical dry process)
12. | Electric lamp ( bulb) and CFL manufacturing by assembling only
13. | Electrical and electronic item assembling ( completely dry process)
14. | Engineering and fabrication units (dry process without any heat treatment /
- | metal surface finishing operations / painting) :
‘15. | Flavoured betel nuts production/ grinding (completely dry mechanical
| operations)
16. | Fly ash bricks/ block manufacturing
17. | Fountain pen manufacturing by assembling only
-18. | Glass 51ydel51es and vilas making from glass tubes
19, | Glass putty and sealant (by mixing with machine only)
- 20. | Ground nut decorticating
| _21. | Handloom/ carpet weaving (without dying and bleaching operation)
" 22. | Leather cutting and stitching (more than 10 machine and using motor)
“1 23. | Manufacturing of coir items from coconut husks
24. | Manufacturing of metal caps containers etc
. | Manufacturing of shoe brush and wire brush
Medical oxygen
Organic and inorganic nutrients (by physical mixing)
8. | Organic manure (manual mixing)
.29.| Packing of powdered milk
-30. | Paper pins and u clips
31. | Repairing of electric motors and generators (dry mechanical process)
32. | Rope (plastic and cotton)
-33. | Scientific and mathematical instrument manufacturing

P__lf_op__ej_dure'fqr consent management under Water Act, 1974 & Air Act, 1981 |




Sr.

Industrial Sector/Project
‘No. :
34. | Solar module non conventional energy apparatus manufacturing: unit s ;
35. | Solar power generation through solar photovoltaic cell, wind power. and mim e
hydel power (less than 25 MW) i. P e
36. | Surgical and medical products assembling only (not mvolvmg efﬂuent / i
emission generating processes) S s
37. | Automobile fuel outlets (only dispensing) -
38. | Diesel generator sets having total capacity 1 MVA or less and equlpped W|th
: acoustic enclosures alongwith adequate stack height ook ;
39. | Almirah, Grill Manufacturing without painting operation (Dry Mechanlcal ;
| Process) ke
40. | Health care Establishments i.e hospitals/clinics without mdoor facmtles and
: having only OPD consultancy iy fidog it 4
41. | Printing presses without involving water polluting process ' % ;
42. | Garment / Apparel units involving only stitching process, wuthout discharge of ik
effluent and Air emissions from process : sk
43. | Poultry Farms handling less than one lac birds.

(Environmental guidelines issued by Haryana Government/CPCB for poultry :
farms shall be applicable)

Procedure for consent management under Water Act, 1974 & Air Act, 1981 |




Annexure-V

Check List of documents for obtaining consent to establish (CTE) under

Water Act, 1974 / Air Act, 1981

I. 15 Consent to Establish

1
2.
3

P

o SRS L L

10.

ke,

Online application
Proof of deposit of NOC/CTE fee and performance security.
(1-:.A. Certificate regarding capital investment cost w.r.t. land, building,
plant and machinery of the proposed project. _
Fard Jamabandi and Intkal of land of the unit, in case unit is located
outside approved industrial area/estate.
Power of attorney/authority letter to sign the application. :
Allotment letter of the plot issued from the concerned authority in
case of approved industrial area.
Manufacturing process and process Flow Chart.
Design Scheme of Effluent Treatment Plant/ Sewage treatment Plant,
Air Pollution Control Devices / Hazardous Waste Management as
applicable, with Hydraulic Design and design calculations based upon
the Pollution load and prescribed standards.

In case of Brick kilns, design and drawing of high draft Zig Zag
technology based Kiln and stack.
Report of Tehsildar and District Forest Officer regarding Kisam of land
through Deputy Commissioner, for areas covered under Aravali
Notification, if applicable. In case the land falls in the industrial estate -
/ area and HUDA sectors, the report of Regional Officers will be taken
regarding applicability of Aravali Notification (only for District
Gurugram and Nuh).
Clearance/ permission in case of the projects falling in the revenue

estates covered in the Notification no. 191(E) dt. 27.08.2010 issued

by Ministry of Environment, and Forest, Government of India
regarding protected area of Sultanpur National Park in District
Gurgaon.

Proof of receipt of application submitted to the Forest Department for
clearance / permission /NOC, of Forest Department. :

Report of Revenue Department / Forest Department & other

~concerned departments regarding sitting parameters in respect of

Stone Crushers, Hot Mix Plants, Screening Plants, Pulverizes, Poultry
Farms and License of DFSC in Case of brick Kilns.

Change of land use permission/license/NOC certificate from the Town
& Country Planning Department or respective Municipal or other

- Authority or village Panchayat, as the case may be.
. ‘Lease deed/ Rent Agreement in case land is taken on rent or lease,

Collaboration deed in case of construction projects, if applicable (duly
registered with revenue aithorities).
Copy of Environmental Clearance in case of the projects covered

‘under, EIA Notification dated 14.09.2006.

Copy of MOA / partnership Deed / Trust Deed, as applicable having
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the name and address of Directors/Partners.

17. Declaration by the unit regarding awareness about pollutlon contrel
related standards and law and undertaking for thelr compllance, as
per Annexure-VIL. e

18. Site plan of the unit in case it is located outside approved |ndustr|al
area. i

19. Layout plan showing the details of all manufacturing procesées X
location of stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste
storage and treatment facilities, tube wells, Water supply llnes,- :
Effluent drains and final outlets for the disposal of the effluent.

II. Renewal/Extension of Consent to Establish

1. Online application for renewal of CTE with declaratlon on: prescrlbed e
Performa (Annexure-VIII). : _' i

2. Proof of deposit of NOC/CTE fees (as per schedule avaulable on l:he- Heey
web-site of the Board i.e. www.hspcb.gov.in) L |

Copy of 1st CTE & previous renewed CTE (if any). oo '_"f

Power of Attorney/authority letter to sign the application. i

5. Progress report regarding construction of project and |nstallat|on of

pollution control measures/devices, as per scheme submltted whlle' /
obtaining 1st CTE. -

6. Valid license or proof of sutmission of application for renewal of :
license to Town and Country Planning Department or any other
concerned authority, in case of Building and constructlon pro;ectsia '
Township and Area Development projects. b

P

- III. Consent to Establish for expansion of the existing project oL

_ Apart from the documents required for obtaining 1st CTE and NOC/fee,___
- following additional documents are required to be submatted along ith -
- application for CTE for expansion of projects:-

1 Copy of valid CTO under Water Act, 1974/ Air Act 1981 and _
Authorization under Hazardous Waste Management Rules @ o
applicable) for the existing projcct. : & b

2. Latest inspection report and analysis reports of efﬂuent/ air emsssmns/-”’
noise (as applicable), conducted by Board officers for the mandatory 02
inspection, if conducted. [hess

3. Copy of fresh analysis reports of effluent/air emlssmns/ ndlse s
analyzed from Board's lab/recognized lab. (not more than 03 month-.-i..a-_:-.-;..-_-
4. Declaration regarding compliance of prescribed standards for dlSCh? ge .

of environmental pollutants in the existing operating project of the unit :

as per Annexure -XIII. g

Procedure for consent management under Water Act, 1974 & Air Act, 1981 | e e —m '



Annexure-VI
o Pérformance Security prescribed for obtaining the Consent to Establish.

a) Performance Security as per investment cost of the projects (other
than mentioned at Sr. No. b).

Sr. Capital Investment | Red Orange Green

| No. Cost of the project | Category (in | Category (in | Category
- (Cost of land, | Rs.) Rs.) (in Rs.)
building, Plant and
Machinery)
wifs Upto 0.5 crore 25,000/- 12,500/~ 5,000/~
| 2. | Above 0.5 crore upto 50,000/~ 25,000/~ 10,000/~
1.00 crore
g Above 1.0 crore upto 1,00,000/- 75,000/~ 25,000/~
s 5.00 crore
e Above 5.0 crore upto 2,00,000/- 1,50,000/- 50,000/~
S st g 10,00 crore '
" |'5. | Above 10.00 crore 3,00,000/- 2,00,000/- | 1,00,000/-
ok upto 50.00 crore
6. Above 50.00 crore 4,00,000/- 2,50,000/- | 1,25,000/-
- upto 100.00 crore

t A b Above 100.00 crore 5,00,000/- 3,00,000/- | 1,50,000/-

'b) ' Performance Security for specific projects irrespective of investment

cost

eyt 14 -~ - Hot Mix Plants/ Stone Crushers/ Screening : 50,000/-

o Plants
2. Brick Kilns :  25,000/-

~ 3. Mining Projects:-

'a) More than ten Hectares 5.0 lac
b) Five to ten Hectares 2.5 lac
€) Less than five Hectares 1.0 lac
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Afnn_e)_m re '
Declaration by the applicant for obtaining I* CTE =~

I, S/0/D/o/W/o ___ resident” of
declare and affirn. as under:- Rt e o g

1. That I am the Partner/D|rector/Manager/Occup|er/Proprtetor of the unlt*M/s"

2. That I am aware of the prowsmns of Water Act, 1974, Air Act, 1981 and":'” :
HOWM Rules, 2016, Rules and procedure framed there: under- {arid' e
standards/norms prescribed for discharge of pollutants under EPA Rules; 1;986'.-_: .-.
and shall comply with the same. '

3. That we shall comply with all the provisions of Water Act, 1974, Air Act 1981
and Rules framed there under HOWM Rules, 2016 and standards/normsi_ -
prescribed for discharge of pollutants under EP Rules, 1986 after’ FRmn

. commissioning of our unit. S M

4. That we have not started the work at the site for constructlon of plant; an:
“installation of machinery of our project and will also not start the same before"
obtaining the consent to establish under Water Act, 1974 and Alr Act 1981_ s
form the Haryana State Pollution Control Board. '

5. That the work for construction and installation of pollution control rneasures 4 :
will be done side by side while doing the construction and installation of the .-
‘main plant of the unit and will not start the production without lnstallmg-
- proper and adequate pollution control measure as per scheme enclosed aq'_
without obtaining prior consent to operate from the Board. ' S e

6. In case of the non compliance of the above undertaking or fa!se declaratlon" £
found at any stage, the Board will be at liberty to forfeit the performance
security amounting to Rs. deposited along with the CTE -
‘application through online payment gateway or in the form of Demand Draft' S

.00 dated issued by 452 (Bank) TR T
besides taking any other legal action under the provision of Water Act, 1974 &"" R

~Air Act, 1981. e e
7. That we shall comply with all the terms & conditions of consent to establlsh t :
be lssued by the Board. : £ s bk

L St . Depbnent/AppliC};nf .
- Dated: Bt S e
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Annexure~VIII

Format of the application for auto renewal of the consent to establish
under Water Act, 1974 / Air Act, 1981.

To
The Chairman,

Haryana State Pollution Control Board,
C-11, Sector 6, Panchkula.

 Sub: Application for auto-renewal of the consent to establish under Water
Act, 1974 / Air Act, 1981- Self certification.

Ref Consent to establish issued by the Board vide Iletter no.

dated valid up to

G-
"~ We are submitting herewith application for auto renewal of our consent to
~establish under Water Act, 1974 / Air Act, 1981 granted by your Board vide letter
__under reference, along with the prescribed NOC fees for the same and the following
declaratlon and undertaking as per policy of your Board :
A 1 That we have a valid consent to establish under Water Act, 1974 / Air Act,

1981 issued by HSPCB vide above referred letter validity upto , copy
of which is enclosed herewith.

. 2. That the present details of the manufacturing process and other informations.
/data of our unit are same as submitted / provided to the Board earlier with
original ‘application for obtaining original Consent to Establish referred above
and therefore the same may be considered for present application for

" renewal of consent to establish for another period w.e.f. to

.. 3. That the proposed capital investment cost of our industry/ project, as per
documents submitted with earlier application for consent to establish granted
by HSPCB vide above referred letter, was Rs. lacs, which will remain
~the same and will not be increased in terms of land, building and plant and
' machinery, without prior information / permission of the HSPCB. -
... 4. That there will be no change in the raw material, process, products, quantity
. =1 of effluent, source of air emissions, scheme of pollution control measures and
8 -increase in production or pollution load and will remain same-as submitted in -
original application for consent to establish.
5 That we shall deposit the balance NOC fees if found due at any later stage
- due to increase in capital investment cost on land, building, plant and
- machinery.
.__:._ That we are complying with the conditions of consent to establish granted ° 3
-earlier: vide letter under reference and further undertake to comply with
: - further conditions if any imposed by HSPCB in future.
S i THat we shall install all the required pollution control measures and devices

| 6i_:é_c||.ire for consent management under Water Act, 1974 & Air Act, 1981 |
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application for consent to establish upto the satisfaction of the; Board sude by- :
side in proportionate to the construction of the project and before the7 fd o
commissioning of the unit failing which Board will be at liberty to forfeut; the 5%
performance security deposited by us with the Board in this. regard be5|de'f s
taking legal action under the provisions of relevant Acts/RuIes apphcable to':'
our unit. ;

.. That we shall not start even trial production without obtaining prior- consent

- to operate for trial production from the HSPCB.

- 10.

11.

13.

That we shall provide all the arrangements for sampling of air emissions; and
effluent as prescribed by the Board and online monitoring: systemé as__
directed by the HSPCB/CPCB from time to time, in our unit before starrtmg_:--
even trial production. R L
That in case our unit is not fully established within the validity perlod of e
extension of CTE, than we shall apply afresh for obtaining new CTE 90 days
before the expiry of the renewed CTE.
That we are complying and shall comply with all the conditions offf'-'
Environmental Clearance (in case unit is covered under EIA notifi catlon dated"_'____-:

++.14.09.2006.)

12;
- Act, 1981, EPA, 1986 and Rules made their under mcludlng Hazardous Waste' 23
- (MH&TM) Rules, 2008 applicable to our unit. A e

That we shall comply with all the relevant provisions of water Act, 1974 Arr___:

That we undertake that auto renewal of consent to estabhsh 1mnll not prevent

" the HSPCB for taking coercive action ¢ gainst us if our unit fails .to comply: the

- prescribed standards or conditions of consent to establish granted and ..

1981 and EPA, 1986 and Rule made their under.

714

renewed to our unit or only applicable provision of Water Act, 1974 Alr ACE, -

That the declaration and undertaking given above has the approval of aII the
partners / Board of Directors / owners of the industry / project and copy of

iz _resolution of the Board / power of attorney in the regard is attached._ '

herewith.

It .is therefore requested that the consent to establish may klndiy be___

renewed/extended further for another period w.e.f. S to

Dated:

Authorized Signatory - .

with phone no., email address™ -+~
and seal of the company .
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Annexure-IX

- Undertaking by those units which have been granted CTE but do not want
to continue the work for construction and installation of their project
beyond the validity period of their CTE.

. k. S/o/D/o/W/o in the capacity
s ol - __of M/s undertake as under:-

__1.' That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s

2.l That our unit have been granted consent to establish by the Board under
. Water Act, 1974 /Air Act, 1981 vide Letter no. dated valid
pupto . :
3. That the detail about the status of our project constructed and established till -
date is attached herewith.
4. That we do not want to continue the work for construction and installation of
. © our project beyond the validity period of consent to establish granted by the
Board at this stage.
; 5. That we shall apply for extension of consent to establish as and when the
: - remaining work for construction and installation of the project is proposed to
| %'_b_e started well in advance and will not start the construction and installation
work of the project without further extension of the consent to establish from
the BoarEd.

Dated: ; Authorized Signatory

Name and Designation
with phone no., email address

and seal of the company



Annexur:e-i_( s

Check list of documents for obtaining I** consent to operate (CTO) E-s

I. 1st Consent to Operate

1.
.
3

No

Online consent application.

Power of attorney/authority letter to sign the application.

Proof or deposit of required and applicable consent fee, as per schedule
available on the web-site www.hspcb.gov.in.

Collection and testing fee prescribed by the Board as per schedule
available on the web-site of the Board, for analysing the samples of

effluent/ Air emissions/ Noise level of DG sets, as applicable, for: all: i i

sources. (Analysis report of air emissions from all sources including diesel
engines of capacity more than 0.8MW (800kW) for power plants and
generator sets will be required).

Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital

investment cost of the unit for the preceding year. (Capital investment cost
should include the original cost of land, building, plant & machinery -

without depreciation but with upto date additions. The cost of land and -
building should be included in the capital investment cost even if it is on

lease or rent or mortgage).
MOA / partnership Deed / Trust Deed (if changed).

Layout plan showing the details of all manufacturing processes, location of ELl

stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and
treatment facilities, tube wells, Water supply lines, Effluent drains and f‘ nat

outlets for the disposal of the effluert.
Permission of the concerned authorities for disposal of the effluent ll‘l to

sewer/drain etc.

Detail of land in case the effluent is discharged on land for percolatlon or

for irrigation along with copy of registered agreement made with the land = - s

owners in case the land belong to the persons other then the land of the__ '

“applicant unit.
10.

Detail of ETP/STP, APCM, acoustic enclosure, Hazardous Waste.__

Management Facilities installed in the unit along with their size,

- specification and capacity.

19

12.

In case of industries/projects/establishments handling Hazarddu's’" A

Chemicals having threshold quantities mentioned in schedule II and Hiof . :

MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof
of submission of safety audit report duly audited with the help of an
expert, atleast 90 days before commencing the activity and onsite

emergency plan alongwith report of the mock drill of the same to Chief ..., .
Inspector of Factories alongwith copy of the same. (Reqmred as per.. v
instructions of MOEF & CC issued vide letter No. 14- 7(382)/20‘0 HSMD'
~dated 09.03.2016).

Occupation certificate issued by Town & Country Planning Department in ;
case of Building & construction projects/area development projects. :
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Renewal of consent to operate

B o o

10.

145

12

Online application for renewal of CTO on prescribed Performa (Annexure-
XI).

Proof of deposit of required and applicable consent fee (as per schedule
available on the web-site www.hspcb.gov.in).

Copy of previous CTO.

Power of attorney/authority letter to sign the application.

Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital
investment cost of the unit for the preceding year. (Capital investment
cost should include the original cost of land, building, plant & machinery
without depreciation but with upto date additions. The cost of land and
building should be included in the capital investment cost even if it is on
lease or rent or mortgage).

Latest inspection report and analysis reports of effluent/ air emissions/
noise conducted by Board officer (s) for the mandatory inspection, if
conducted.

Copy of fresh analysis reports of effluent/air emissions/ noise analyzed
from Board's lab/recognized lab. (not more than 03 months old)
Environment Statement in Form V for the financial year ending on 31%
March (required in compliance of Rule 14 of EP Rules, 1986).

In case of industries/projects/establishments handling Hazardous
Chemicals having threshold quantities mentioned in schedule II and III of
MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof
of submission of updated safety audit report duly audited with the help of
an expert, annually and up to date onsite emergency plan alongwith report
of the mock drill of the same to Chief Inspector of Factories alongwith copy
of the same, (Required as per instructions of MOEF & CC issued vide letter
No. 14-7(382)/2010-HSMD dated 09.03.2016).

Permission of the concerned authorities for disposal of the effluent in to
sewer/drains etc (in case not submitted earlier).

Detail of land in case the effluent is discharged on land for percolation or
for irrigation along with copy of registered agreement made with the land
owners in case the land belong to the persons other then the land of the
applicant unit (in case not submitted earlier).

.Copy of logbook for last 03 months maintained for operation of

ETP/STP/APCM for the record of energy and chemical consumption,
quantity of effluent at inlet and outlet of ETP/STP supported with readings
of magnetic flow meters alongwith quantity of treated effluent
recycled/reused in the process, utilized in the premises and discharged,
mode of disposal.

'\.1
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Format of the application for auto renewal of the consent to ogerate ugde o

' Water Act, 1974 / Air Act, 1981.

To
The Member Secretary,
Haryana State Pollution Control Board,
C-11, Sector 6, Panchkula.

Sub: Application for auto-renewal of the consent to operate for the penodz [j:-".r

under Water Act, 1974 / Air Act, 1981.

It is submitted that we had been granted the consent to operate under Water
Act, 1974 / Air Act, 1981 upto _____ by the Board vide letter No. R
dt.___ and No. dt. respectively. Now we are submitting our

i .apphcatlon for auto renewal of the consent to operate under Water Act, 1974 / Air: i

. Act; 1981 for the period to __, along with the' prescribed consent_

fees for the same and with the following declaration and undertaking as per polacy:—_ &

of your Board :

"1. That we have valid consent to operate under Water Act, 1974 / Air Act, 198’1""
upto issued by HSPCB vide above referred letters, coples of whlch are' ik

enclosed herewith.

2. That the present details of the manufacturing process and other mformatmns-

- /data of our unit are same as submitted / provided by the Board earlier wuth..___:'__:

ongmal application for obtaining previous Consent to operate referred above

. and therefore the same may be considered for present appllcatton fars
'renewal of consent to operate for further period w.e.f. i '-;':.::te--_.j----ff

3. That the capltal investment cost on land, building, plant and machmery Of -1 5o dig 7

our industry/ project without charging depreciation and with upto date_’.___ 3
.. additions as on is Rs. lacs and the consent fees has been

deposited according to the said capital investment cost of our unit: We

undertake to deposit the balance consent fees if any found due at any stage
~due to increase in the investment cost on Land, Bundmg, Plant .and
- Machinery of our unit at any later stage.

4. That we are complying with the conditions of previous consent to c-[::neratei":T
and also complying with all -

granted to our unit by the Board valid upto
the standards / norms prescribed under EP Rules, 1986 for dlscharge of

environmental pollutants, by operating our pollution control devices regularly

- and effectively.

5. That there will be no change in the raw material, process, products quantity s el

of effluent, source of air emissions, technology of pollution control measures
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and increase in production or pollution load and will remain same as
submitted in the previous application for consent to operate.

6. That we shall keep on operating and maintaining our pollution control
measures / devices regularly and effectively and will maintain and keep all
the parameters within standards / norms prescribed under EP Rules, 1986.

7. That we are submitting herewith the copy of the latest inspection report and
analysis report of effluent/ air emissions/ noise conducted by the Board's
officers on alongwith copy of fresh analysis reports of effluent/ air
emissions/ noise analyzed from Board's laboratory/ recognized laboratory,
showing the compliance of prescribed standards.

- 8. We undertake to comply with all the conditions of renewal of consent to

- operate to be imposed by the Board if any.

"~ 9. That we shall comply with all the relevant provisions of water Act, 1974 and

; Air Act, 1981.

-10. We undertake that auto renewal of consent to operate will not prevent the
Board for taking coercive action against us if our unit fails to comply with the
prescribed standards or conditions of consent granted during auto renewal of

s e theisame.
=211, 'ThHe undertaking has the approval of the Board of Directors/ Partner/Owner

: of the industry/project and copy of the resolution of the Board/ Power of
Attorney is attached herewith.

It is therefore requested that the consent to operate under Water Act,
1974/ Air Act, 1981 may kindly be renewed further for another period w.e.f.
.. to

Dated: . Authorized Signatory

Name and Designation
with phone no., email address
and seal of the company
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Annexure - XIT .

Checklist of documents for obtaining Consent to Operate (CTO) by‘
the industries/ projects already existing and operating befoi'ei-
14.07.2016 which were not covered previously under consent'
management as per notification dated 15.04.2014 amended from
time to time or earlier but have been covered under consent -
management first time w.e.f. 14.07.2016 as per revised
categorization of industrial sectors for consent management. L i

Online consent application. Bh ] b
Power of attorney/authority letter to sign the application. % Ll i A
Proof or deposit of required and applicable consent fee, as per schedule :
available on the web-site www.hspcb.gov.in. £38
4. Collection and testing fee prescrihed by the Board as per schedule'i--"f*'
available on the web-site of the Board, for analysing the samples% of
_effluent/ Air emissions/ Noise level of DG sets, as applicable, for: all
sources. (Analysis report of air emissions from all sources including diesel i o
engines of capacity more than 0.8MW (800kW) for power plants and'
generator sets will be required). e
5. Copy of balance sheet duly attested by CA or CA cert:f‘cate w.r.t. capltal i
- investment cost of the unit for the preceding year. (Capital investment cost. -
- should include the original cost of land, building, plant & machinery, .
without depreciation but with upto date additions. The cost of land and ..~
~ building should be included in the capital investment cost even if it is'on. -
lease or rent or mortgage). :
6. MOA / partnership Deed / Trust Deed (if changed). i _
7. Layout plan showing the details of all manufacturing processes, Iocatlon of
" stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and -
treatment facilities, tube wells, Water supply lines, Effluent drams and ﬁnal
_ outlets for the disposal of the effluent. :
8. Permission of the concerned authorities for disposal of the efﬂunnt ln to
.. :sewer/drain etc. :
9. Detail of land in case the effluent is discharged on Iand for percolation or. 57
~ for irrigation along with copy of registered agreement made with the land
owners in case the land belong to the persons other then the Iand of the
“applicant unit.
10 Detail of ETP/STP, APCM, acoustic enclosure, Hazardous WaSte Y
‘Management Facilities installed in the unit along W|th thelr saze,
. ..specification and capacity. i
11. Fard Jamabandi and Intkal of land of the unit in case unit is located outsade
. approved industrial area/estate. e
12. Allotment letter of the plot issued from the concerned authorlty in case of
_ approved industrial area/estate. -
13. Manufacturing process and process Flow Chart.
14. Report of Tehsildar and District Forest Officers regarding Kisam of land' '
through Deputy Commissioner for areas covered under Aravali Notification, ...
if applicable. In case the land falls in the industrial estate / area and HUDA_ AT
sectors, the report of Regional Officers will be taken regarding apphcab;l:ty AR

S0
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15.

16.

17.

18.
11.9-

20.

of Aravali Notification (only for Gurugram and Nuh District).

Clearance/ permission in case of the projects falling in the revenue estates
covered in the Notification no. 191(E) dt. 27.08.2010 issued by Ministry of
Environment, and Forest, Government of India regarding protected area of
Sultanpur National Park in District Gurgaon.

Change of land use permission/license/NOC certificate from the Town &
Country Planning Department cr respective Municipal or other Authority or
Panchayat as the case may be.

Lease deed/ Rent Agreement duly registered with revenue authorities, in
case land is taken on lease/rent.

Site plan of the unit in case it is located outside approved industrial area.
Environment Statement in Form V for the financial year ending on 31st
March. (required in compliance of Rule 14 of EP Rules, 1986).

Proof of submission of updated safety audit report duly audited with the
help of an expert, annually and up to date onsite emergency plan
alongwith report of the mock drill of the same to Chief Inspector of
Factories alongwith copy of the same, in case of
industries/projects/establishments handling Hazardous Chemicals having
threshold quantities mentioned in schedule II and III of MSIHC, Rules,
1989 and covered under rule 10 & 13 of these Rules. (Required as per
instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD
dated 09.03.2016).

Copy of logbook for last 03 months maintained for operation of
ETP/STP/APCM for the record of energy and chemical consumption,
quantity of effluent at inlet and outlet of ETP/STP supported with readings
of magnetic flow meters alongwith quantity of treated effluent
recycled/reused in the process, utilized in the premises and discharged,
mode of disposal.
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Declaration by the applicant for obtaining CTE for expansion of the project.

An nexuré'-)j(_.'t_ljl

PO e e
ety S e
| E

: S/e/Dip  residen éf
declare and affirm as under:- _ {4l

AIr Act 1981.

- -_D'aféd:

S

. That I am the Partner/Director/Manager/Occupier/Proprietor of the uhith}s

. That we are operating pollutlon control devices in our tndustry regu[arly
effectively and meeting the standards prescribed under Environmen
(Protection) Rules, 1986 for discharge of pollutants into the' atmosphere: S5
- which will be maintained in future also. 3
. That we shall install the required and adequate pollution control devices for
the expansion project in our industry before commissioning the produ
and will also obtain prior consent to operate before starting trla[ productlotn
- _our expansion project. CaL
.'In case of the non compliance of the above undertaking or fa!se declaratmn'-' 2
' found at any stage, the Board will be at liberty to forfeit the performance;
- security amounting to Rs. deposited along with the CTE
appl:catlon through online payment geteway or in the form of Demand Draft'."
no. dated issued by - (Bank) R
. ‘besides taking any other legal action under the provision of Water Act 1974 & S

5. That we shall comply with all the terms & conditions of consent to establish to.}:
be issued by the Board. e A

Deponent[ A’pp[icja'hi_. it
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Annexure-A

Performa for submission of application by the units for change of their

name in the record of HSPCB as per the change in the permission granted
bg the competent authority.

(In case of change of name of wunit without change in
- ownership/process/raw material/products)

1 1. | Name & address of the unit registered with
 the Board

2: | New name of the unit after change as per
registration certificate issued from the
| registration authority i.e. Deptt. of Industries
' & Commerce/Registrar of companies/Societies
-1 etc.

| 3. | Name and designation of authorized signatory
| of the applicant unit.

[4. | Reasons for the change in the name of the
‘| unit

5. | Competent authority for change of name of
‘| the unit |

- 6 ‘| Date and authority granted the permission for
{-+ | change of name

7. | Status of CTO/authorization of tne old unit
with validity if granted;
(a) Under Water Act, 1974
~ | (b)Under Air Act, 1981
‘|- (c)Under HOWM Rules, 2008/2016
(d)AnYy other applicable Rules

[8 |1In case .CTO/authorization applied and not
| decided then name of the unit (existing or
new) applied CTO.

.| Capital investment cost of the unit on land,

“tbuilding, plant & machinery (wnthout

1" - | depreciation) based upon latest balance sheet
.| of the unit.

10. | Detail of CTE/NOC fees;
i () Applicable (in Rs.)

- (ii)  Deposited amount with detail of DD
‘No., date and Bank/online
‘transaction no./date.

(iii) 'Balance amount, if any

"1'1:;%:E'Manufa¢:1:lj'ring process, raw materials and
- | products of the unit.

12.| Detail of change in name, ownership or
.| transfer of interest of the unit, if any done in
| the past

.| Detail of supporting documents attached (as

: :pto:@:dure for consent management under Water Act, 1974 & Air Act, 1981 | u :



per checklist)

114.

Declaration;
~(i).That I am the authorized signatory of
my unit to submit this application.
(ii). That there is/will be no chunge in
the ownership/ manufacturing process
/raw materials/ products of the industry
and in case of any such change is
proposed in future, prior consent to
establish and/or other required
permissions will be taken from the
HSPCB.
(iii). That we shall comply with all the terms 3 :
- - and conditions what so ever imposed G i
by the Board while giving permission ol
for change of name of the unit in the
record of HSPCB.

- Date:
~ Place:

b on K

Power of attorney/authorization letter

Copy of fresh registration certificate issued from Industrles & Commerce@--»_:.ﬂ

- concerned authority, as the case may be, with changed name of the umt

(Slgnatqre
Authorlzed Slgnatory SR
(as per columnno.3 =

li . of supporti documents to be submitted by the unit: -~ !
Copy of latest CT O/Authorization

Department or from Registrar of Corapanies/societies or from any other.

Proof of NOC/CTE fees deposited. -
Proof of capital investment cost of the unit on land, building,. plant & machlnery_ :

& '(w1th0ut depreciation) based upon |atest balance sheet of the unlt attested by'.
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Annexure-B

Performa for recommendation of Regional Officer regarding grant of

permission for change of name of unit in record of HSPCB as per the
change in the permission granted by the competent authority.

(In case of change of name of unit without change in
ownership/process/raw material/products) '

SR | Name & address of the unit registered with the
- - | Board

2, New name of the unit after change as per
- | registration certificate submitted by the unit issued
from the registration authority.

‘Competent authority for change of name of unit

Reasons for the change in the name of the unit.

Status of Consent to establish/operate and
authorization (as applicable) with validity if granted.

| Date and authority granted the permission for
-| change of name

In case CTO/authorization applied and not decided
then name of the unit (existing or new) applied CTO.

Whether deposited the required and applicable
CTE/NOC fees (Yes/No)

Amount of CTE/NOC fees deposited and mode of
-payment alongwith balance NOC fee if any.

-110.. | Date of receipt of application and subsequent
clarification submitted (if any) in Regional Office.

“111.7 | Date of submission of recommendation to Head
. | office.

12 Status of Registration of new name of unit with
concerned authorities.

13 Detail of supporting documents submitted by the
s unit and attached with recommendation.

2 _'134,"5 Whether submitted all the required documents by
the -unit as per checklist. If not then submit the
| detail of such documents not submitted.

15.. | Manufacturing process / raw materials /products of
| the unit.

Whether there is any change in the ownership,
manufacturing process, raw material and products of

| | the unit.
| Recommendation of Regional Officer.

Dated:

Regional Officer
Region
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i 'An n'exiu' -

Performa for submission of application for transfer of consent gnd mte

from one industry to another industry due to sale or other reasons g’ntl

replacement of their name and ownership in the record of HSPCB .- *' | STE

(Without change in process/raw material/products)

i

Name & address of the existing unit registered with
the Board

‘Name of the new unit transferred interest of the
_existing unit as per registration cer.ificate issued

from the registration authority i.e. Deptt. of
Industries & Commerce/Registrar of

‘companies/Societies etc.

Name and designation of authorized signatory of the
applicant unit.

| Competent authority for registration of name of unit.

Date and authority where the unit registered its
name.

Status of CTO/authorization of the existing unit with
validity if granted;

(a) Under Water Act, 1974

(b)Under Air Act, 1981

(c) Under HOWM Rules, 2008/2016

(d)Any other applicable Rules

| In case CTO/authorization applied and not decided
| then name of the unit (existing or new) applied CTO.

‘| Capital investment cost of the unit on land, building,

plant & machinery (without depreciation) based upon
latest balance sheet of the unit, in case unit is taken
on lease/ rent/mortgaged or based upon sale deed

| registered with revenue authorities, in case the
existing unit has been soid.

Detail of CTE/NOC fees;
(D) Applicable (in Rs.)
(i)  Deposited amount with detail of DD No.,
o date and Bank/online transaction no./date.
(iii)  Balance amount, if any

10.

Detail of change in ownership

s s b

Manufacturing process/raw materials/products of the
unit,

Mz

Detail of change in name, ownership or transfer of
interest of the unit, if any done in the past

13:

Detail of supporting documents attached (as per

checklist)
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Declaration;

(i). That I am the authorized signatory of my unit
to submit this application.

(ii). ' That there is/will be no change in the
manufacturing process / raw materials
/products of the industry and in case of any
such change is proposed in future, prior
consent to establish and/or other required
permissions will be taken from the HSPCB.

(iii). That we shall comply with all the terms and
conditions what so ever imposed by the Board
while transferring the consent/other clearances
and giving permission for replacement of name
of the unit in the record of HSPCB.

_ Date:

(Signature)
Authorized Signatory
(as per column no. 3)
Name & address of
applicant unit:

ghg‘gg_ligj; of supporting documents to be submitted by the unit

=S :a) “Power of attorney/authorization letter

C)

~Copy of latest CTO/Authorization
Copy of fresh registration certificate issued from Industries & Commerce
Department or from Registrar of Companies/societies or from any other

“concerned authority, as the case may be, in favour of the new unit.

Proof of NOC/CTE fees deposited.

Proof of capital investment cost of the unit on land, building, plant & machinery 5
(without depreciation) based upon latest balance sheet of the unit, in case unit
-is taken on lease/rent/mortgaged or based upon sale deed registered with =~ =
i revenue authorities, in case the existing unit has been sold. s
-=-C0py of sale deed/rent deed/mortgaged deed/lease deed etc. as apphcable"
‘registered from revenue authorities.

Copy of fresh memorandum of article & association or partnership deed or proof

Zoof proprietorship, as the case may be of the new unit, transferred the interest of
-the mdustry

F*rfotédufe'fbf consent management under Water Act, 1974 & Air Act, 1981 |
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permlssmn for transfer of consent and inter
- another industry due to sale or other reasons and replacement of t

Performa for recommendation of Regional

gg_frwcw_stﬂ”

name and ownership in the record of HSPCB

(Without change in process/raw material/products)

heir itk

8 4 Name & address of the applicant unit

“ T2, [ Name & address of the existing unit registered with

the Board

3. Name of the new unit transferred interest of the
existing unit as per registration certificate issued

from the registration authority.

Competent authority for registration of name of unit.

name.

Date and authority where the unit registered its

Status of Consent to establish/operate

| authorization (as applicable) with validity if granted.

IIn case CTO/authorization applied and not decided
then name of the unit (existing or new) applied CTO.

CTE/NOC fees (Yes/No)

Whether deposited the required and applicable

O ® N o uis

payment alongwith balance NOC fee if any.

Amount of CTE/NOC fees deposited and mode of

- | 10. | Date of receipt of application and subsequent
clarification submitted (if any) in Regional Office.

11 Date of submission of recommendation to Head

Office.

'1"2_'.-";_:" Status of Registration of name of new unit with

‘| concerned authorities.

*[713. [Detail of supporting documents submitted by the

‘| unit and attached with recommendation.

[1a. | Whether submitted all the required documents by
.| the unit as per checklist. If not then submit the

| detail of such documents not submitted.

 15.‘ Manufacturing process / raw materials /products of |

| the unit.

Fuea) 216, Whether there is any change in the manufacturing

‘process / raw material /products of the unit.

17. | Recommendation of Regional Officer.

" Dated:

i __"i-ReglonaI Off'cer

Reglon Gy
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Annexure-E

- Performa for submission of proposal by the concerned Branch in Head
~ Office dealing with consent management for the cases of permission for

3 No. and date of letter vide which

2 9 | Whether deposited required and applicable NOC

#1710, Status of CTO under Water Act/Air Act and

c_hahge of name of the units or for transfer of consent and interest from
one industry to another industry due to sale or other reasons and

replacement of their name and ownership in the record of HSPCB.

i.1; - Subject:-
| (Type of case;
Whether for grant of permission for change of
nomenclature (name) of the unit without other
changes or for transfer of consent and interest
from one industry to another industry due to sale
or other reasons and replacement of their name
.| and ownership in the record of HSPCB.)
2. | Regional Officer submitting the recommendation
| alongwith recommendation.

| recommendation submitted
Date of receipt of application in Regional Office

Date of receipt of the case in Head Office

| Name & address of the applicant unit

Name of the existing unit already registered with
HSPCB

New name of the unit after change as per
registration certificate submitted by the unit
| issued from the registration authority. (in case of
~ | change of name without other changes)

' ; Or

| Name of the new unit transferred interest of the
| existing unit as per registration certificate issued
| from the registration authority.

Nl o v »

Ko

| fee as per report of RO.

- = | authorization with validity if granted.

~11.|In case CTO/authorization applied and not
- | decided then name of the unit (existing or new)
| applied CTO.

.| Whether submitted all the required documents as
... | per checklist.

13.| In case of shortcomings in the documents, detail
=1 | of such documents

4. | Status. of Registration of new name/ new unit's
.| name with competent authority with date

| Competent authority for registration of name of
unit.
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» | 16.| Detail of change in name, ownership or transfer
i | of interest of the unit, if any done in the past

... | 17.] Manufacturing process/raw material</products of
3k | the unit.

18. | Observation of the Branch.

19. | Proposal of the Branch.
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Annexure-1
Checklist of documents

1. For only change of nomenclature (name) of the unit in the record of
the Board:

(a)
(b)
(c)

(d)

(e)
()

Power of attorney/authorization letter

Copy of latest CTO/Authorization

Self declaration regarding no change in the ownership process/raw
material/products of the unit.

Copy of fresh registration certificate issued from Industries &
Commerce Department or from Registrar of Companies/societies or
from any other concerned authority, as the case may be, with changed
name of the unit.

Proof of NOC/CTE fees deposited.

Proof of capital investment cost of the unit on land, building, plant &
machinery (without depreciation) based upon latest balance sheet of
the unit, attested by CA.

. 2 For transfer of interest of a person in his industry to any other person

or Where an existing unit is purchased or taken on lease by another
~unit and the new unit apply to the Board for grant or renewal of

' CTE/CTO in his name: '

(a)
(b)
(c)

(d)

(e)

(f)

Power of attorney/authorization letter
Copy of latest CTO/Authorization

Copy of fresh registration certificate issued from Industries & .

Commerce Department or from Registrar of Companies/societies or
from any other concerned authority, as the case may be, in favour of
the new unit.

Proof of NOC/CTE fees deposited. .

Proof of capital investmenc cost of the unit on land, building, plant &
machinery (without depreciation) based upon latest balance sheet of
the unit, in case unit is taken on lease/rent/mortgaged or based upon
sale deed registered with revenue authorities, in case the existing unit

" has been sold.
- Copy of sale deed/rent deed/mortgaged deed/lease deed etc. as

applicable registered from revenue authorities.

>k >k %k %k kK
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AGKNOWI:EDGEMEN‘I ‘/

. : . “PART-II" . O
71 wsRRaj‘u\dM‘lkﬂ&& ................................................................ —

HAS FILED MEMOF{ANDUM FQR A MANUFACTURING / SERVICE ENTERPRISE AT THE ADUHESS

FOR THE ITEM/ITEMS INDICATED W AS PER THE FACTS STATED IN FORM NO
AND ALLOCATED ENTREPHENEUFIS' MEMORANDUM NO. AS BELOW

2 DETAILS OF ITEM/ITEMS TO BE MANUFACTUHED / SEFWIOE TO BE PHOVIDED

V4 p (o Ll b /lQ\.C— ’\.(\ ................. Qﬁ sllahs gfﬂmﬁpm = Wd_ﬂ-}a&d)

sl Items of Manufacture / Type ; Capacity In case Initial Date of Productlon!
No -of:Service to be rendered .of manufacture | Commencement of service .
| //&C<@d_ Q’:ﬂ*u—kiw € e S R iy

2. | L SO : A

4. _ / : /

3. DETAILS OF PLANT AND MACHINERY AS PER DATE WISE INVESTMENT,

SI'. No. B ' Invesfment in PAant- and Machiharyn / Equipments . " Dale of_lriv}estment
L - IK-% : ¥ Fo ‘QQ’\_,E_..,D ' . L{ f 20 [0 -

] : T
‘4, NOTE : THE ISSUE.OF THIS ACKNOWLEBGEMENT DOES NOT BESTOW .ANY LEGAL RIGHT. THE
ENTERPRISE IS REQUIRED TO SEEK REQUISITE CLEARANCE / LICENCE / PERMIT REQUIRED

STATE GOVEHNMENT / UT ADMINISTRATIONS /

DD MMY Y Y Y

- ] —1 -

5. DATE OF CHANGE OF CATEGORY FROM,
MICRO / SMALL TO SMALL / MEDIUM OR
VICE VERSA.

T

6. CATEGORY OF ENTERPRISE dy B ¥ @ ee oy omte o [
. (MICRO-1, SMALL-2, MEDIUM-3) - - Y

9. ENTREPRENEURS MEMORANDUM NUMBER |o| BT TG T o T2IGTS % | [ParT-1]
" | This EM is ecknowledged with 2 1B
1 the condition that it does not

exempt the unit from any of
the acts applicable on it.

paTE: S | “2] ff | Joint Tredt%r .tr
L ' i prsiatries Len
| PLACE : ﬁﬁu\ﬂ dﬁ—b@d—- . . SIGNAT !g\LwH @F%Euﬁ; BEAL

UNDER STATUTORY OBLIGATION STIPULATED UNDER THE LAWS OF CENTRAL GOVERNMENT I}

. DD MMY Y Y Y
6. DATE OF ISSUE &Il LI AR |
7. NATURE OF AGTIVITY - ' ; W ke a e J‘ |
" (MANUFACTURING -1, ssnwoes-z) -
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HARAT AT ST |
BUREAU OF INDIAN STANDARDS' /

Licence for the use of STA'N'DARD MARK

A () %, HWus/ /oo 2672463
LICENCE NO. CM/L - 2672463 ‘ 8
i ‘_‘W AR Fera S HRAEH, 1986 (1986 v 63) ERT werd efthat & InuR. ox

A0 IR IR e,
7Y q TER FOIR,
I TEeeTS,

fSreT wleme 121004,
FRamT | |

?r(ff‘amwﬁmﬂaﬁfﬁmﬁmw%ym'mwtmwﬁmmmﬁ#wm»

R I () T IR ¥ 5 A R o v vy
mmmm_wa:wm#ﬁwwm

I TT/WEERT & Ty F Rwr smen

1. By virtue of the power conferred on it b

y the BUREAU OF INDIAN STANDARDS ACT, 1986(63 of 1986) the
JREAU hereby grants to '

/s R.R. Industries,

lage & Post Machhgar,
hsil Ballabgarh,

stt: Faridabad 121004, .
ryana,

out in the second column of the said Schedule ‘which' is

nufactured in’accordance with/conforms to the related Indian Standard(s) referred to in the third column of the

1Schedule as from time to time amended or revised.




W ITET IS §U, FHRP |l TR A sfeaftm R
Wamamuﬁ&maﬂ?ﬁﬁwﬁrmﬁﬁwﬁ,mqﬁm

v ¥

ries the rights and obligations stipulated in the Regulations made under the above méntioned:
_of'this obligation, the licensee shall pay in due manner and time the scheduled Marking Fee set
écond Schedule hereto and maintain to the satisfaction of the BUREAU the Scheme of Testing and

il
i

copy of which is attached hereto.

Wﬂaﬁﬁ(w@m, 03 FF 2014 ¥ 0z FE 2015 aa e

Tl 3R R # R R e e

3.This licence shall be valid from THIRD MARCH . TWO THOUSAND FOURTEEN to SECOND MARCH, TWO THOUSAND FiFTEEN
and may be renewed as prescribed in the Regulations, : ' : ’

FECTRTRE qT gifne | ' | v ; .

WS @ R dter & ati:r&‘ qH & T P . f=

.

Signed, Sealed and Dated thisjtu,.,,-ly Sevent, dayof Jany q‘r/v ~ TWO THOUSAND SIXTEEN

j

H

" b3
: . B

. . .52

AR A S A AR @ §_

. e

¢ for BUREAU OF INDIAN STANDARDS §

. :fg

b

o




FIRS‘I' SCHEDULE

ey

ARA AFd
ARTICLE/PROCESS INDIAN STANDARD(S)
2) (3)

Packaged Dmﬂang Water

Jar and 250 m! PP Glass.

Yaeg AT ST (Seraeg T
AR ST & 3T, 20" et SR
3R 250 ﬁroﬁraﬁhd’r?ﬂm |

(bthcr

than
ackaged Natural Mineral Water), 20 Ltr. PEl‘g

K116 TH 14543:2004

IS 14543 : 2004

R R R — .
fAeRe s & 3roman)-RNE

Packaged Drinking
Packaged Natural

Specification

Water - (other than
Mineral Water) .-

P
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E! inj fee for one Operative year Payable in advance Which wijj be carrieq over to next renewal(s) . E ,% 3’
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f minimum fce,Whtchcvar is h;ghe_r,sha.[l be payapje at Faridabag € Ume of the Irst renewal of the licence. For Subsequent 5

! Tenewals,the actya) marking fee for 1 2‘monlhs/period consisting of st three monghs Of previous Operative perjoq and first njpe months

of the current OPerative period o the minimum fee, whichever is higher, shay paya :
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- FORM 'C' :
7l o Y B (See Regulatlon 2.1. 4(6)) _ !
e - ‘Department of Food and Drug Administration Haryana

_Food Safety and Standards Auth rlty of Indsa
Wmaﬂraﬂtmaffﬁﬁmw 2006 éf-'mﬂﬂ e

mﬂw;u:ense Number 1081600300007\ _ :

R R, INDUSTRIES

1. yegorfoaemdl & dofieret SFrdTord &l A 3 gar
Name & Registered Office Address of Licensee

- 2. Wit g &1 gt
. Address of Authorized Premises

3. FER H 96K / Kind of Business Manufactu_ﬁei'

4. 3T{Y cTOR REver F T T & 9a 3T g & e
- (wa Y ) / A & gy grer efieore e (s TE ) / gy
| TEHEET / gfere gy Yt gfAe garT FaifEed / HT € & :
| JFTATeT URe For dairy business details of location with No

. address and capacity of Milk Chilling Centers

. (MCC)/Bulk Milk Cooling Centers (BMCs)fMilk

- Processing Unit/Milk Packaging Unit owned by the

ho]der of licensee/RC

S IaTeTToT & &3/ Category of License : State Lty
T SR e AT 3R e A, 2006 %3@?{%@_7@” aga@ﬁ‘iw.a‘ff e

AcL 2006 all of which must be complied with by the Ilizensee

' Rﬂ?w Place ;Faridabad.
(e DAte 57/04/2016
faftrAegaT st Adfaor / Validation And Renewal

"""""""" Items of Food products | Installed 'Si@h;’@j:utre'of- b

iLtcenseIssue e ; ; : A e |

|/ Renewal [E:;';:: > ll-:ee;;;?j authorized to Manufacture/ Re-'i ~handling _-DEsi_:g__fjat_ed' S

loate i ' pack/ Re-label _Capadity: . 5 'Officer 1}
{ 27/04/2016 ;26!04;2018 Rs.10000; Please refer to annexure for details. ann_exure fo_ : ;

| | 3 g LA details ey
- ol O T W0 ) W AW EreEns lthuhority
“*The Application for renewal of license shall be submitted 30 days pr:&uu m@mwa@!em;m i

Food & Drugs. A’{immistrataon Depri/2
Fandahnd e m :?

_—



FORM'C'
(See Regulation 2.1. 4(6))
Department of Food and Drug Admmlstratmrl
Haryana :

Wmmmwm :

Food Safety and Standards Authorlty ; i
wreg waT 3 A 0T, 2006 ﬂ?aﬂﬂvraiqaﬁr -

_License under Food Safety and Standards lM:tJr 2006

License Number 108 16003000077
rems of Food products with capacities Instalied authorized to Manﬂ_fa‘éttﬁfé] Re-

'~ Other food processing units

i “Quantity
Sl.No. Product Description (MT/Day)
1 Packaged Drmking'Wa'tef'14.1'.'1;1_ I

e Faridabad
[Place .+ - .

Aecicoy
IDate:

27/04/2016
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Sub: Covering of Water Packaging units under consent Management.

Kindly refer to the subject noted above. : | P
In this connection it is intimated that Central pollution Control Board has issued modified - TN o
directions under section 18 (1) (b) of the Water (Prevention & Control of pollution) Act, 1974 and the :
Air Prevention & Control of Pollution) Act, 1981 regarding Harmonization of Classification of Industrial :
Sectors under Red/Orange/Green/White Categories vide letter o B-20012/ESS (CPA)/2015-16/8571 !
dated 07.3.2016 which has been, in principle, adopted by the Board for the purpose of Consert f‘
Management. _ ' ' ' : i

*As per the revised categorization the industries manufacturing distilled Water (without boiler) . Lt
with electricity as source of heat (St. No.51) & Mineralized water (RO rejects) (Sr. No.54) have been |
categorized under Green category, for which consent is now required from the Board.

The details of different category of projects/industries related to water packaging units as per
previous natification of the Board issued on 15.4.2014, are given as under:-

i. Mineralized water Bottling Plant under Orange category at Sr. No. 51.

ii. Units having Boilers of steam generating capacity of 2T/hr or above under

Orange category at Sr. No.86.

i, Unit having discharge of 10 KLD or.more at Sr. No.87 of Orange category'.-

iv. Distilled water units under Green category at Sr. No.31.

You are requested to process and manufacturing activity of all individual units as mentioned
above and take appropriate action accordingly regarding coverage under consent management,
based upon their process, products and activities as per consent policy notification dated 15.4.2014
of the Board and revised categorization of the units, issued b CPCB vide letter dated 07.3.2016 as -
mentioned above. A detailed list of water packaging units covered under consent management
accordingly, alongwith action taken against the, be also supplied to Head Office immediately to cover
the water packaging units under Consent management and taking for further necessary action.

e

i R e e e

For Member Secretary
Endst No. HspcBrotel 7/8- T2 % Dated: &/~0%~2+/€
A copy of the above is forwarded to all Branch Incharge dealing with Consent management
for information and necessary aclion piease. /d/‘/‘;x /j‘{,/L

|\ For Member Secretary




Ph : 9811268526
0129- 4171824

NATHWANI & COMPANY

 CHARTERED ACCOUNTANT

Ret. Naxﬁ@ﬁé/{"f“/rg T A, o

It is certified that M/s R R Industries, a proprietorship firm of Mr. Om Prakash
Dhankar, situated at Village Machhgar Ballabgarh, Faridabad has invested in Fixed
Assets as on 31.03.2017 is as follows:

Particular {in Rs.)
Building 556,020/
Car 271,220/~
Generator 169,163/
Plant & Machinery 410,040/ -
Total Investment W?@:#

{Rupees Fourteen Lacs Severr Thousand One Hundred Only)

The above said information has been verified from the boaks of accounts and other
documents produced before us. The value of assets is taken on Written Down Value
Method.

For Nathwam & Company
Chartered Accountanty -

;" W:J' '-r'{-_
AR

(Rajeev Na
Partner
i, Regn : 016427N
M.Na. 091213

Date ~ 24.10.2017
Place: Faridabad

A~5,: Nehru Ground, {Behind Bank of Baroda) N.I.T., Faridabad - 321001
: E-mail : rajeevnathwani@gmail.com

a4
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= HARAYANA STATE POLLUTION CONTROL BOARD
e C-11,SECTOR-6 PANCHKULA
W‘M Ph.2577870-73 Fax:01722581201-02

From: Industry ID-17FDBB4638624

M/s. R.R. INDUSTRIES

VPO- MACHHGAR, TEHSIL- BALLABGARH, DISTT.- FARIDABAD

To
The Member Secretary,
Haryana State Pollution Control Board,
Panchkula.

Sir,

1I/We hereby apply to consent/authorization for the year 25/10/2017 to 24/10/2018 Application

No. 4638649 dated 25-10-2017

1.  Consentto /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of

Pollution)Act,1974 as amended

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of

Pollution)Act, 1981 as amended

3.  Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling
Rules)1999 as amended in connection with my/our existing/proposes/altered/additional
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL

1.  Name
Designation
Office Address
Telephone/Fax and
Email Address of the applicant

2. (a) Name and location of the Industrial
Unit/Premises for which the application is
made.(Give Revenue Survey No/Plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)

(b) Details of Planning Permission obtained
from Municipal Corporation /directories of
Urban Development of Town & Country
palnning/Haryana Urban Development
authority,whichever applicable.

(c) Name of Municipal Corporation/
Panchayat Samiti/Panchayat under whose
jurisdiction the unit is Located and name of
the license issuing Authority.

OM PARKASH
PROPRIETOR

0-9718186760,9718186760-0
harishdhankar@yahoo.com

R.R. INDUSTRIES
VPO- MACHHGAR, TEHSIL-
BALLABGARH, DISTT.- FARIDABAD

VILLAGE MACHHGAR

VILLAGE MACHHGAR



10'

11.

12.

13.

Number c;l’ workers and oftice staff.

Name : OM PARKASH PROPRIETOR

Address VPO MACHHGAR TEHSIL
Telephone No.,Fax and BALLABGARH
E-mail address FARIDABAD

of the officer responsible for the matier
connected with Pollution Control and
Hazardous Waste Disposal.

If registered as a small-scale industrial : -, 01012017
unit,give Number and Date of registraion.
Gross Capital Investment of the unit without ¢ 21.5599995

depreciation till the date of application(cost
of building,land,plant and machinery)(to be
supported by affidavit,annual report and
certificate from Chartered Accountant.For
proposed units, give estimated figure(In
Lakhs)).

If the site is located near river bunk/other water bodies; indicate the name and distance of the water body.

Sr. No. ISurruundi'ng of site fDis'tance(in meters) |Description
NIL
Does the location satisfy the requirements. . L : 1

under relevant Central/State Government
notifications on ecologically fragile area
ete., if so give details.

If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by NO
the authority;

NO
(b) will the applicant utilize the system,if
provided; NA
(c) if not provided, details of proposed
arrangement for the treatment of effluent. j B
Total Plot Area,Built up Aren and Area ; : " Total Plot Area : 250

available for the use of treated sewage/trade Built-up Area : 240
effluent. :
§ 160420104

(2) Do you have a residential colony within i
the Premises in respect of which the present @
application is made?

.

: NA
(b)If yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

List of products and by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production cupacity).

O



i4,

15.

PART B: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE

Sr. |Name of the Product
No. |produced/to be produced

Quantity of Products produced/to be produced.

Licensed Installed Avg. Actual  |Average

production Production Production Actual

capacity Capacity production for
which the
consent is
sought

1 MINERAL Kilo 8 8 4 4
"WATER Liters/Day

Sr. |Name of the By-Products
No. |produced/to be produced

Quantity of By-Products produced/to be produced.

Licensed Installed Avg. Actual Average

production Production Production Actual

capacity Capacity production for
which the
consent is
sought

1 |NA Metric 0 0 0 0
Tonnes/Day

List of raw-material and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbers/month.

S.No. |Name of the Raw- : Quantity of the Raw- Unit
material/Chiemicals used/to | material/Chemicals
be used | used/being used
1 RAW WATER 152 Kilo Liters/Day
Description of Process of manufacture for VILLAGE MACHHGAR

cach products showing input/output, quality

and quantity of solid, liquid and gaseous

wastes, if any, forms each unit process.(to be

supported by flow sheet and material
balance).

- NOT APPLICABLE.

16.

17.

18.

Water consumption for different uses (in3/day).’

Sr. No. |Water Consumed For Quantity(KLD)
1 Process and wash 5.0
2 Sanitation/Domestic/Horticulture 0.2
Source of water supply, Name of authority granting permission if applicable and quality permitted.
1§Jro. Source Type Source Name Quantity (KLD)
1 Ground Water (outside TANKER 52
premises)

Water Treatment Details



Sr. Use Etfluent Treatment Treatment Details
No. Generation(KLD) Arrangement Status
1 Trade Effluent 1.0 Yes Solar Evap. Pond
2 Domestic Effluent | 0.15 Yes Septic Tank
19. Waste Water Discharge/Dosposal Details
S.No |Type of Effluent |Maximum Effluent to be Effluent Mode of disposal
Generation Recycle(KLD) Disposal/Discharg
Quantity of e Quantity (KLD)
Effluent(KLD)
1 Trade Effluent | 1.0 0.0 1.0 Others
2 Domestic 0.15 0.0 0.15 Others
Effluent

20. Quality of untreated/treated effluents(specity pH and concentration of suspended solids, Bio
chemical,Oxygen Demand and specific pollutants relevant to the industry. Total dissolved solids to be
eported for disposal on the land or into stream/river). IEREL
Enclose a copy of latest report of analysis from the-laboratory approved/ recognized by Haryana State
Pollution Control Board/Central Government in the Ministry of Environment and Forest. For proposed unit
furnish expected characteristics of untreated/treated effluents,

Date of report  [Re

analysis
no. ry

port Name of
Laborato

Sr (Type of |Paramete |Conc. of Pollutant Unit
. |Effluent |rs
N
0.
Untreated ETreated

NIL
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT
. APPLICABLE.
21, Fuel Consumption :
Fuel Daily Unit | Calorific | Ash Sulphur | Others
Name Comsumptio value contents | contents
n(T/day) :
NA 0 Metric -
Tonnes/Day
22.  Details of Stack



23.

24,

Stacks Numbers : I

Stack Attached to: NA ,
Fuel type: NA ,
Fuel Quantity: .
Material for NA,
construction of Stack:

Shape Round ,
(Round/Rectangle):

Height above ground 0,
level(in metres):

Diameters/Size in 0,
meters

Gas quantity Nm”3/hr: |0,

Gas Temperature 'C: g,

Exit velocity of 0,
Tones/see:

Details of DG Set:

Sr. |Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether
No. |in(KVA) used/to be used (in provided/to be canopy/acoustic
Lts./day) provided above roof  |enclosure provided/ to
level(in mts.) be provided(please
m_ = : define clearly)
1 |45 45 3 Yes

Do you have an adequate facility of
collection of samples of emission in the
form of portholes, platforms, ladder etc., as
per Central Board Publication 'Emissions
Part iii'(December1985).

YES

Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and

industry/process specific pollutants stack wise.

Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State
Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Sr. [Stack Parameters Result Units

No. _

1 |NA SPM 0 mg/Nm3
Process Emission quality parameter details:

Sr.|Process Parameters Conc. of pollutants Units

No

Untreated Treated
1 | NA Particulate 0 0 mg/Nm3
Matter (PM)

Details of Process Emission;:



28.

Sr. No. Source of Name of the |Details of Height of Stack provided/to |Whether
Generation  |emissions(i.c |APCD be provided for discharge of |emission
of process SO2/NOx/Aci|provided/to  |process emissions(in mts).. |sampling
Emissions d Mist/any  |be provided facilities

other), to control provided or

process not

emissions.
Above Above Roof
Ground Level
Level

1 NA NA [Others] 0 0 Yes
PART E: ADDITIONAL INFORMATION
(a) Do you have any proposals to upgrade NO

29,

30.

31,

32.

33.

34.

35.

36.

37.

the present system for treatment and
disposal of effluent/emission and hazardous
waste. ; ;
(b) If yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

Capital and Recurring (Operations and -
Maintenance) expenditure on the various
aspects of environment protection such as
effluent emission HW solid waste tree
plantation monitoring data acquisition efc.

To which the pollution Control equipment
separate meters for recording consumption
of electric energy are installed?

Which of the pollution Control items are
connected to Diesel Generator set (captive
power source) to ensure the running in the
event of normal power failure.

Name, quantity and inethod of disposal non-
hazardous solid waste generated separately
from the process of manufacture and waste
treatment(give details of area/ capacity
available in applicants land).

Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules 1939,

(a) List of Hazardous Chemicals
stores(imported and indigenous).

(b) Details of isolated storage.

(¢) Details of emergency preparedness plans
(On-Site/ Off-Site prepared).

Brief details of tree plantation/ green belt
development within applicant's premises.

Information of schemes for waste
minimization, source recovery and recycling
implemented and to be implemented,
separately.

Any other additional information that the
applicant desires to give.

RS 15000/- PM

ETP

ETP

ET1P

50 TREES PLANTED

I/We furthur declares that the information furnished above is correct to the best of my/our knowledge.



- 38.

I/We hereby submit that | am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture &
g treatment and/or disposal of emissions, hazardous waste etc. in quality & quantity; a fresh application for
consent/authorization shall be made & until the grant of tresh consent/ authorization, no change shall be
made.
39. [/We undertakes to furnish any other information within | month of its being called by the
Board/Committee.
40 LI/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance
before the date of expiry of the consent/authorization validity period.
41. I/We deposit Rs..........(....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.
Sr. Fee For Bank Name¢ | Branch DD Date Amount(in
No. No./Cheque Rs.)
No.
42, Declaration about awareness of the preseribed standards :-
a.) That ] am aware of the provisions of the Water Act, 1974, Air Yours faithfully,
Act, 1981 & Hazaradous Waste Management Rules,2008 and
standards/norms prescribed for discharge of pollutants under EPA Signature

Rules, 1986. )

b.) That we shall comply with all the provisions of Water Act, 1974,
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 an
standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986 after commissioning of our unit.

¢.) That the work for construction and installation of pollution control
measures will be done side by side while doing the construction and
installation of the main plant of the.unit and will*not start the

production with out installing proper and adequate pollution control’ .

measure as per scheme enclosed and without obtaining prior-consent to
operate from the Board.

d. In Case of any of the non-compilance by the unit, the Board will be

at liberty to forfeit the performance security deposited along with the
security case.

DOCUMENTS ENCLOSED:

Name OM PARKASH

Designation PROPRIETOR

1. Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

2. Manufacturing process and process Flow Chart.

3. C.A. Certificate regarding capital investment cost w.r.t. land building, plant and machinery of the proposed

- project.

4. Latest analysis reports for effluent! Air emissions Noise level of DG sets (required at the time of regular consent

to operate & renewal of consent to operate).

** This is System Generated Form Signature not Required **
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An gmmmfal ﬁna&;&ca[.f&&dafmq
Environmental Monitoring, Testing and Services -
{An 180 8001:2018, 14001:2015 and OHSAS 18001:2007 Certified Company)
Recagnised by MoEF (Govt. of India), Accredited by ISO/IEC-17025:2005 (NABL) & UPPCB

G-232, M.G. Road Industrial Area, Hapur-Ghaziabad. (U.P.)-201015

150 2001/14001/OHSAS 18001
Acc, No.- M31112041N

f email : etslab2012@gmail.com | Website : www.etslab.asia | Ph.: 9811736063, 9911516076
TEST REPORT
TEST REPORT NO : ETS/HD-313/05/2018 ;
WATER SAMPLE ANALYSIS REPORT
Name And Address Of Customer  : M/s R.R.INDUSTRIES f
VILLAGE & POST.OFFICE. - MACHHGAR, BALLABHGARAH , FARIDABAD,HARYANA,
INDIA -121004 ! . ' s
Date of Sampling : : EEAS
Analysis Start Date : 26-05-2018
Anzlysis End Date : 30-05-2018 Skt
Sampling 10 No. ; 313105
Sampling Done By : ETS LAB ,
Sampling Description : GROUND WATER 5y ey T |
Sampling Location k. BOREWELL : ; ' ’ '
Samptling Method 3 ETstTPM“TER‘Dz ' |
Sampling Quantity TONELt |
Packing Condition : Sealed Packed in : PVC CANE ;
- 8.No. Parameter L UnitT T Result Drinking Water Standards { | Test Method '
Limit {18 110500 2012) '
‘Desirable Limit  Permissible ’
-.“é s R . — ___ AEREERBE " """"-;"'—”Agreeabie Aﬁ‘reea bie”ISSDfﬁ[ﬁ-ﬁ_) = {
3 “Yaste T T U AGREERBLE T Agresabls T Agiseabia IS0 P E
S B 7 ) i <7 Tax. Smax_ | APHAZIS0 B
TE pH ' S 751 5585 " No Relaxation | APHA-4600 (H+8)
"8 ol Flardngas ' ; mg/L 1858 200 max. 600 max. - APHA-2340(C) ;
7 Ton () Crgll) ™ " Gie CTeEma T G mak T APHASTIT @)
8 Chioride (Ci) o 785 T 250 max, 1000 max. . APHA-4500 (B)
5 Residual res Chionng ~mgll <03 T 5z, TOmin. ABHAG500 (8)
- 10 Sulphates (G, 7 mg/l 264 200 max. 400 max. "ff"'HP’f’-‘lAi&‘s'dé'{'C}""'
T " Totel Akalinity moll . 1868 T 200 max. 600 max. | APHA-2320 (B) ~
3 T Figurids (R = T ¥ "/ TiEme | TEmax. APHA4500 (F)
@ st 7 Tk 500 max. 2000 max. APHA-2540 ()
14 Total Coffform MPN ABSENT Absent | NoRefaxation . APHA-9215
R - T ABSENT Absant " No Relaxation 1S:1622-198T
1
|
FO SERVICES Page 1 Of1 ’
cuk _ auThoRioEa denaer., ¢ .,_,{,E,:"‘; :
Format no ETS/LAB/TR-09 Issue No 04 dt 01/06/2016  Rev No 03 dt 01/06/2016 %!
Note |‘




PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.O.C)

Ay,

2€lh

HARAYANA STATE POLLUTION CONTROL BOARD

(For Status you may visit Website of the Board- hspcb.gov.in)

Industry ID: 18FDBD487431
Application No: 5446978
Application Date: 22-06-2018

(@)
(b)
(©)
(d)

PART-A

NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCK
LETTERS)

Name of Industrial undertaking:

~“R R industries
Village and Post Machhgar
,FARIDABAD 1

Name of the promoter/ -MD'Mana:gihg'z-:“- B AR S 'Omparl{ash
Partner with surname first Village and Post- Machhgar
Ballabhgarh, faridabad-121004
Address for communication: e R R Industries , Ballabhgarh, Haryana,
: 121004
Telephone ] : . 91-9654123078
Fax No. ! \ e -
Yin Code .:.._?\_ ; T o 121004
Sl ddiba e R A S e e
Constitution of the firm/ company : Individual
Location E : Village and Post Machhgar
Place/Town s T ——
District e ; FAR.IDABAD 1
State i AL R Haryana
Main items of manufacture/activity ' : g
Sr. No. Name of the Product . Quantity ptf?rdduéts produced/to be produced.
produced/to be produced o
Licensed Installed Avg. Actual |Average
production |Production |Production |Actual
capacity Capacity production
for which the
consent is
sought
1 Packaged | Kilo 6 6 6 6
Drinking Liters/Day
Water
Investment in fixed assets(Rs. In Lakhs)
Land 3 5
Building : 5
Plant and Machinery : ‘15‘//
Other fixed assets 2 0"
25.0
—-——-7

®



Power requirements(KW)
Proposed Employment

Estimated date of commencement of
production

27/09/2016




1.2

42

43

44

4.5
4.6

4.7

4.8

PART-B

DETAILS OF PRODUCTION AND PROCESS
(i) list the main products which are proposed to be produced

Sr. No. Name of the Product Quantity of Products produced/to be produced.
produced/to be produced
Licensed Installed Avg. Actual |[Average
production |Production |Production |[Actual
capacity Capacity production
for which the
consent is
e — sought
1 Packaged |Kilo |6 |6 6 6
Drinking thers,’Day '
Water
List all raw materials with"the"dﬁi'ly 'éb'ris'uinptibﬂ at full production capacity
Name of the Raw- Quantity of the Raw- Unit
material/Chemicals material/Chemicals
used/to be used used/being used
1 Pet bottles 1200 Numbers/Day

Manufacturing Proceses m\folvad ;
No. of person likely to work in unit
Location .

Where is it proposed to locate the unit(Indl
Area or otherwise)

If the site is mtuated in nouﬁe;i 'ndustnal
estate :

a) Whether effluent collechon trea:mcnt B NO
disposal system has been prmrlded by fhe o b

authority wrm o 7 2

b) Will the applicant utilize the system,if ton ety SONG
provided ' 7 s

c) if not provided,details of pmposed '
arrangement for the treatment of effluent

If not located in Industrial Area then give
identification of nearest Residential
Area(such as village,town etc.

Total Plot Area,Built up area and area
available for the use of treated sevage/trade
effluent

Total Land Area - , Buildup Area -

Area proposed to be developed :
If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding |Distance(in meters) Description

Does the location satisfy the requirements  : NO-
under Relevant Central/State Govt.

notifications on ecologically fragile area

etc.,if so give details?

Month and year of proposed commissioning : 27/09/2016

of the unit



10.

11.

Average daily quantities of water to be consumed(inKl/d)

Sr. No. Source Type Source Name Quantity (KLD)
1 | G ; - 0 s g
-'-ir.
Sr. No. Water Consumed For Quantity(KLD)
1 _ Others 6.0
WASTE WATER DISCHARGES(in kl/d)
Waste water discharge per day from
Sr. No. Source Name lQuantity (KLD)
NIL
Proposed effluent Treatment scheme
Sr. No. Use Effluent Treatment Treatment Details
Generation(KLD) | Arrangement
Status
1 Domestic: 2.0 Yes & Primary
Effluent Upgradation

Proposed

Stack/Source of emlssmn .

Height of above

| Height above top

Sr. No. Stack Attached | Height of al Internal diameter
w2 05 lgroundlevel (in - - | of building (in in (mts.)
* I'mis) ' mts))

Proposed Air Pollution Control System
Give information on type and add detailed specifications

Air pollution control system | Status Detail specification
name i :
D.G Set Details e
Sr. No. Capacity of D.G. |Quantity of Fuel |Ht. of Stack Whether
set in(KVA) used/to be used (in |provided/to be canopy/acoustic
e | LtsJday) ~|provided above  |enclosure
roof level(in mts.) |provided/ to be
provided(please
define clearly)
NIL

Proposed method of handling and disposal of waste trapped by pollution arresting
equipment/hazardous waste



12. Declaration about awareness of the prescribed standards :-

a, That I am aware of the provisions of the Water Act, 1974, Air Act, 1981 & Hazaradous Waste
Management Rules,2008 and standards/norms prescribed for discharge of pollutants under EPA
Rules, 1986.

b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and standards/norms prescribed for discharge of pollutants under
EPA Rules, 1986 after commissioning of our unit,

¢. That the work for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start the
production with out installing proper and adequate pollution control measure as per scheme enclosed
and without obtaining prior consent to operate from the Board.

d. In Casc of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited along with the security case.

PLACE: Haryana SIGNATURE:
DATE: 22/06/2018 o NAME:Omparkash

- DESIGNATION: Proprietor
ADDRESS: Village and Post Machhgar -

DOCUMENTS ENCLOSED:

1. Manufacturing Process and Process flow chart

.....** This is System Generated Form Signature not Required **

‘,u
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= HARYANA STATE POLLUTION CONTROL

Hepes
Faridabad Sec.-16-A, Opp. Hewo Apartment,
Faridabad Ph. 0129-2225315(0)
No. HSPCB/Consent/ : 329969918FDBDCTES446978 Dated:21/07/2018

To.
M/s : R R industries
Village and Post Machhgar
FARIDABAD
121004

Subject: Refusal of Consent.to establish under SBCthIl 25/26 of the Water Act, 1974
and Section 21/22 of Air Act,1981.

Please refer to your application no. 5446978 dated 2018-06-22 recieved in this board for

grant of consent to es - Water | (Prcventmn & Control of qulutlon) Act, 1974 and Air

(Prevennon & Control of Pollutlon) Act, 1981

Your gb_qﬁg_;‘__cf;:rred application has been examined by the Board and it has been
established that thg vapp_li'c_:a't_iqn submitted by you is incomplete and not conforming to the requirement
of the previsions of the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981, as per policy of the Board. Accordingly, Show Cause Notice for
refusal of consent to establish under above said Acts containim, the said shortcomingsf incompletions
the above sald show cause notlce and submit comphancc of tl“‘ observation You have failed to take
corrective measures for the deﬁcwnczcs and 1ncomplet10n in your application referred above as per

details given below S S 7
1. Not deposited the reqd' s and performancc sccuﬂty fees,

2. not submitted the ETP AECM deta:ls _
3. Not submitted the land papers issued in the name of the plot holder by the concerned authority.

4. Not submitted the undertaking on prescribed format.
5. Not filled all the columns of the application form.

In view of the above stated facts, the consent to establish under Section 25/26 of the
Water(Prevention & Control of Pollution) Act, 1974 and under Section 21/22 of Air (Prevention &
Control of Pollution) Act, 1981 sought vide your above referred application,_is hereby refused due to

—iy
Digitally signed by

the above deficiencies/ incompletion in your application. Vijay Vijay Chaudhary
Date: 2018.07.
Chaudhary 555 Yoss0
Regional Officer, Faridabad
Haryana State Pollution Control Board,
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_ -
- Government of India _
C Central Ground Water Authority (CGWA)
2 ' Ministry of Water Resources, River Development and Ganga Rejuvenation
S Applications for Issue of NOC to Abstract Ground Water (NOCAP)
Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)
appllcatlon Number : 21 -4!1460!HR!IND!2018 . .
Rooftop area of bulldmgf 325, 60[ ' ! 325.60' f
 Total ]' 433 90; '.
(\n) Drainaée in the Area {R!verf Nala etc) Nal'a | S
(vu} Source of Availability of Surface Water for No
i [Infrastructure Use (Submit Water Availability /
Ngn Availability Certificate):($) . .
‘(vm) {Average Annual Rainfali in the Area (in mm); 1977.00
o (Ix} 'i'éwnshlps I Villages (Within 2km Radius of Dayalpur
. the Industrial Unit): !
{x) fWhether Ground Water Utilization for: {Existing Industry / ’
naence O8I07/201200 \
[ |Date of Expans!on 3 N e e ;
2. |Details of Water Requirement (Fresh and Recycled Water Usage): |
______ 'fPlease Enclose Water Balance Flow Chart of Activities and Requarement of Water at each Stage) ($) !
(i) ETotal Water Requirement (a+b+c+d) (m3/day) ‘
] I Existing Proposed : Total
E “""'iivat‘é}' Requirement Details (Fresh Water) (m3/day)
77 (@) |Ground Water Requirement (m3/day)- ] 10.00 0.00 10,00
| (b) [Surface Water Available 0.00 0.00 0.00
. /(Canal, River, Ponds etc.) (m3/day): 1
i | (c) Water Supply from Any Agency 0.00 0.00 0.00!
|| {(m3/day): o
| ~ Total Fresh Water Requirement #10.00) 0.00 1000, |
: ,(a+b1-c)(m3fday} _ i
i (d) |Recycled Water Usage (mSIday) 5.00 0.00 5.00
| Total Water Requirement ; 15.00 0.00 15.00,
| |(a+b¥c+d)(m3/day) ) |
| Breakup of Water Requ:rement and Usage E
j Activity Existing Proposed Total No.of |  Annual |
| Requirement | Requirement Requirement |Operational Days | Requirement }
T . (m3/day) | (m3/day) (m3/day) inaYear —~ (m3/year) 3
‘ Jndustria! Activlty 10,00} , 0.00 10.00 . é 1597?1 1500.00}
. |Residential / 1,00/ 0.00 1.00 150 150.00,%
... Domestic ._ ; : |
i Greenbelt 1.00; 0.00 1.00 150 150. oo.
l' Development ] : 4
| |/Environment ; ! |
i _ .-_Mainten_ance e - , _@
| |Other Use 3.00 0.00 3.00 150 450, oo‘
| GrandTotal | 15.00] 0.00) 15.00 ; 2250.00
23/07/2018 10:24 AM Page20of5*:
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(i | Breakup of Recycled Water Usage:

Government of India o
T Central Groung WaterAuthori!y (CGwa) g
£ Ministry of Water Resources, River Development ang Ganga Rejuvenation
" Applications for Issye of NOC to Abstract Groung Water (NOCAR)
. Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

slication Number - 21-4!1460!HR!IND!2018. |

B e PRSI R

1

Net Ground Wat.

{(a). Groundwat r Abstraction Struct ing: i |
‘Number of Existing Structures: ! i

e A b et i, T gt

i

1 H
. S i b U |
{ SNo. | . Typeof | Depth Depth {Discharge Operatio %Mode Horse !A'J:h'ether Whether Permission!

-
| Structure | (Meter) | to

i (m3/Hour) inal Hours| of Power i itted Registered |

jNameerar; / | Water | ! (Day)/ Lift of ¢ with with CGWA /If so !

,! of | Diameter | [oye; | | Days | Name ! Pump “ | wager . Details Thereof !

'Construction | (mm) I (Meters ! (Year) | ! Meter
i | | below | ! { ] ! i f
G o S

00/ 3.00/8 7220 Submer ] B e No/- |

!. sible i - L.

- | l Pump _ | . ;

')- Groundwater Abstraction; Structure- Proposed: ;’

e i ..........,‘...._.."M,___.Mw«w._u-ﬁ..-.-..w—.«_..-»-wu-._. ..... e b et e e N |

Umber of Proposeq Structures: o i

ity ......ih.......“...,...,...,..‘_ " TR s SRS e s S— Se— |
: 38 T ""‘"“‘““""’"""‘*""f“'“‘ i S - " i T _n““—"_"’)"-“-w—-—-__ et i

No. | Type of i Depth I DemeD:schange I Opemt:o! Mode | Horse g Whether ! Whether !

| Structure | (Meter) | o I (m3/Hour) | naj of | Power fited | . Ppermission |

 Name / Year | / { Water | Hours | Lift of ! with | Registered ,

] of ! Diameter | Leve| (Day) / Name Pump i Water ! with 4

! Construction | (mm) | (Meters | Days } v Meter CGWA /if {

! below (Year) { S0 ]

/ f Ground i Details !

J | Level) S Sy D SR . Thereor |

n Sility (Pleaga Enclcse a Comprehensive Report / Note on Croundwater COndItk;ﬁ“!_&“ahn?mW ;

gp_dht_!gg‘@_rea) Applicable to Industries Consumlng Greater Than 500 m3/day : ($ i

............................................ .,_hm_h.m___wm__,.____.___.,mw___,m,_m-__.h___w_w_h._m__h._._?

it o, . R et s s _:_,,.__.._,_,,,,_,_,____.....:__, ,.-,M%h-.-mumwmmhqm—m

lils of Rrainwater Harvestmg and Artificial Recharge Measures Proposed / Implemented. | Ground Water ./
harge outside the , ]
1_stn:al L[n[t Prerpi_ges, thep provide NQOC from the Ct_:mcem Authority / Agency if Already implemented, details '

; e i B SR
23/07/2018 10:24 AM | Page 3 of 5




Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation

Applications for Issus of NOC to Abstract Ground Watsr (NCCAPR

; ol Application for Permission to Abstract Ground Water for Industrial Use
: (Application For New NOC)

Application Number : 21-4/1460/HR/IND/2018

6. |Consent to Operate / Estibilish | Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
___.Environment Impact Assessment Authority(SLEIAA):($)

‘Attached Consent/ Approval of Government Agency(Previous: Referral Lette;)

" ILetter Number HSPCB/
1S.No ! Consent /Approval of Attachment Name File Name

i

e b e )

i 3
NP LT —t
H

Application Number-21-4/1278/HR/IND/2017

NDUSTRIAL USE- Self Declaration

7 Itis to Certify that the Data and information Fumished Above are True to the Best of My Knowledge and Belief and | am
Aware that if Any Part of the Data / Information Submitted is Found to be False or Misleading at Any Stage the Application

__Will be Rejected Out Rightly. _
- Application Proforma is Subject to Modification from Time to Time.

. Application should be submitted to Regional Office.

legional Dirdéé_t'or,Central Ground Water Board North Westem Region, Bhujal Bhawan, Plot No. 3B, Sector 27-A,
'‘HANDIGARH, CHANDIGARH, 160019 : ;

- Incomplete Apolication will be Summarily Rejected.

:ubmittqd"AppucatiEh will not be Processed till the Print Out of the Signed Complete Application is Submitted to
egional Office. .

. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
ittps://bharatkosh.gov.in). A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt, in print out of
dplication and attach receipt along with hard copy of application. "

haratkosh Details:-

_umbe_r:—

‘ansaction Ref i
{
i

ated- i A A 5
1

i S

;t‘é‘;:l:ﬂéha;&égs;i“r‘i;Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
d Required Documents before Submitting Oniine Application.

Attached Files:
1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (i)

SNo T et M S CEa el -

i

" Attachment Name . 7l e
MACHHGAR LAYOUT PLAN. pdf

1 Isp

2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!

3). Documents of Ownership / Lease : (Refer: 1 (v))
No Attachment Found!

23/07/2018 10:24 AM Page 4 of 5
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Government of India /

o= Central Ground Water Authority {CGWA)
' Mlnlstl‘y of Water Resources, River Development and Ganga Rejuvenation
plications for isgus of NOC o S Abstract 3 Sround WA {” CA P‘
- App

A

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

plication Number : 21-4!14601HRHNDJ'2018

). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water) :
[Refer: 1 (vii))

No Attachment Found!

). Water Balance Flow Chart (Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)
No Attachment Found!

). Hydrogeological Report(Previous: GroundwaterAvai!abllity Report} (Refer: 4)

No Attachment Found! | . L

). Rain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial

Recharge Measurss 3} 1 {Rafer &)

o
No Attachment Foundi i

Authonzauon Leuer (Previous: Authorization) :

|
s
!
SNo | ~ Attachment Name File Name 7 ; I il
:»-—m...-.‘_. e s ey |

AL - CCE_001156.pdf _
). Ground Water Quality Repo:t(Prewous- Non-Poliuting Effluent) : | ' ¥
~ S.No } Attachment Name : i

_ File Name
"1 IGROUND WATER ANALYSIS CCE_001156.paf
IREPORT

" i

|. Extra Attachment : '

I
Mo Atfachment Foundl - ol

. Scanned Industrial Application : | MIS R R lndu ries
Mo Attachment Foung! . ' [

Authorised Signatory

e et e e b SR

S e SRR e

Date: 2. 2{e7 (218

: Name & Signature of the applicant .: | .
Place : "’\“&-‘_‘—LLLB"'” (With official seal) '

e e i WS e 5 T s 2

. Lo
Associated User:  easterindia : P&
Submitted By User: easterindia ' . * 3 '
Submission Date :  20/07/2018

'In case signed by any authorized signatory,

the details of the signatory with the authorization shall be
inclosed. '

23/07/12018 10:24 AM Page 5 of 5
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e e e e e e e e o o

~No. HSPCB/BR/2018/ 3 r—f—f k ; Dated: 2/ /12/2018

8 - The Chairmén,.' FAM?L&H‘F'BZI

Haryana State Pollution Control Bo:

Panchkula. whhu QM

Subject: Complianc %ﬁ?ﬂ: of closur e ler of R. Industries, VPO-
Machga ‘i% sil-BaIIab : i;ict-Farldaba
Ref:- Hea@ﬁce closys ' m

as vﬂﬂgd on dated

rdemsued vide

sl

» It iS

; DA/COPY Of c‘dgi“p’li d repo’ Eﬂ .. g

ETE Sl § LA Y FIRTEIEN LT



Thepe abon ;‘L;z..f)art‘ Aate J6- [ ~ne JS’Q -
P L

o) DE 3

In compliances of the orders passed by Chalrman, Haryana State Pollution
fol Board, Panchkula vide head office letter Endst, No.  R3F — %Y O
i -0% = AO[bunder section 31A of Air & 33 A water Act against the unit

p

Q E;deu’h’f 2%, NPO Mg ooy (’77@/{/@1 &:‘ z
Dttt Taidak, > a7 JJM

een visited on dated R0~12-Qo|g to close down the above said unit by sealing the

it & machinery alongwith D.G sets as per detal| given below:-

INo e lU«lLi. \(’C\p\\@

2 ’

Signature of representative of unit ng'nature Of Officer of Board
Alongwith Name & Designation

A\ Q
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REPORT ON

“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN
CASE OF ILLEGAL EXTRACTION OF GROUND WATER”

(SUBMITTED IN COMPLIANCE TO HON'BLE NGT ORDER DATED 7/5/2019 IN
ORIGINAL APPLICATION NO. 327/2018 IN THE MATTER OF SHAILESH SINGH Vs
CENTRAL GROUND WATER BOARD & ORS)

v,

=
N/

CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest & Climate Change)
Parivesh Bhawan East Arjun Nagar,
Delhi-110032

26 June, 2019

\b'¥



“ASSESSMENT OF ENVIRONMENTAL COMPENSATION IN CASE
OF ILLEGAL EXTRACTION OF GROUND WATER”

1. Background )

The Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi passed
order on 3/1/2019 in Original Application No. 327/2018 in the matter of Shailesh
Singh v/s Central Ground Water Board & Ors directed Central Pollution Control

Board (CPCB) in para 32 that:

“CPCB may constitute a mechanism to deal with individucl cases of
violation of norms, as existed prior to Notification of 12/12}2018, to
determine the environment compensation to be recovered or other
coercive measures to be taken, including prosecution, for past illegal

extraction of ground water, as per law.”

In compliance to the Hon’ble NGT order dated 3/1/2019, CPCB submitted report
on Environmental Compensation (EC) for illegal extraction of ground water to the
Hon’ble NGT on 30/4/2019. Hon’ble National Green Tribunal reviewed the report
and directed CPCB vide order dated 7/5/2019 in para 10 & '11 which are
reproduced as follows:

Para 10: CPCB has, vide e-mail dated 30.04.2019, forwarded a report which deals
with assessment of environmental compensation for illegal extraction of ground

water. We do not find the report of the CPCB to be complete for the following

reasons:
(i) The OCS areas which need regulation for conservation of
ground water cannot be further treated separately as notified
or non-notified. Conservation of ground water in the said areas
is of equal necessity. Depletion of ground water in the said
area affects the sub-terranean flow and results in
contamination of ground water and also poses a potential
danger for drying up of important natural resource in violation

of established principle of “Intergenerational Equity”.
(i) The compensation to be recovered for illegal extraction has to
be deterrent specially when it is for commercial or industrial
purpose and linked to the quantum of ground water extracted

and the period for which such extraction takes place.

2|Page



(iii)  Scenario analysis with robust scientific logic is required for all
the classes considered in comparable terms which have not

been done in the present report.

Para 11: Let the CPCB furnish a fresh report on or before 30.06.2019 by email at

ngt.filing@gmail.com.

A copy of Hon’ble NGT order dated 7/5/2019 is enclosed as Annexure | .

2. Follow up action by CPCB

In compliance to Hon’ble NGT order dated 3/1/2019, CPCB constituted a
committee under the Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with
Shri P. K. Gupta, DH, IPC-VI Division, Shri Vishal Gandhi, Sc D, UPC-I Division and

Smt. Suniti Parashar, Scientist B, WQM-I Division as members.

The Committee has deliberated on the issues and submitted its report to the
Hon’ble NGT on 30/4/2019. Further, in compliance of NGT order dated 7/5/2019,
same committee reviewed the report as directed by Hon’ble NGT. The compliance
status of Hon’ble NGT direction and suggestions, highlights of the revised report

are summarized below:

S.N | Directions/Suggestion Compliance Status/Highlights
s of Hon’ble NGT
1 | Intergenerational » [t is considered that incidence of illegal
Equity extraction of ground water, regardless of

the category of area (notified or non-
notified) will attract the environment
compensation,

» EC is purely based on illegal extraction of
ground water in OCS (Over-exploited,
Critical and Semi-critical) and safe areas.

= The rate of environment compensation will
increase as the criticality of ground water
availability in the area increases or amount

of ground water extraction increases.

2 | Deterrent in terms of | = Considering the water as a basic need of
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commercial/industrial human, environmental compensation

purpose charges in case of domestic/household uses
are kept low and higher rates of
environmental compensation are
prescribed for institutional, commercial,
infrastructural and industrial purposes by
the extraction of ground water.

» Environmental Compensation Rates (ECRgy)
for illegal extraction of ground water also
increase  with  increase in  water
consumption as well as water scarcity in the
area.

» For drinking/domestic purposes, minimum
EC suggested as Rs 10,000/- (for
households) and Rs 50,000 (institutional
activity, commercial complexes, townships
etc).

= For industrial activity minimum EC is
suggested as Rs 1,00,000/-

= Estimation made for illegal extraction in
industrial cases shows deterrent EC for OCS

areas in scenario analysis

3 | Scenario Analysis Case Studies in terms of scenario analysis for
different classes have been done and

incorporated in the report (Annexure-Il).

3. Methodology for Assessing Environmental Compensation (EC)

The committee discussed the issue on 13/5/2019 and 7/6/2019. The committee
deliberated in detail on the issue of Environmental Compensation to be recovered
from individuals/industries such as domestic, packaging units, mining &
infrastructure projects and industrial units in case of illegal extraction of ground

water. The Guidelines/Criteria for evaluation of proposals/requests for Ground
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Water Abstraction, 2015 were also discussed and based on this mechanism to levy
Environmental Compensation has been evolved.

4. ldeology of Environmental Compensation w.r.t illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource hecause of its
unabated and indiscriminate over-exploitation. Growth in ground water
exploitation, however, has led to a steep fall in water table in several parts of the
country, The falling water table is a matter of special concern since it tends to
reduce the accessibility of the resource to small and marginal farmers due to

increase in costs of extraction.

5. Formula for Environmental Compensation for illegal extraction of ground
water

The committee recommended that the formula considering water consumption,
no of days, rates for imposing Environmental Compensation based on the purpose
for illegal abstraction of ground water as well as the deterrent factor detailed

below:-

EC.w= Water consumption per day x Environmental Compensation rate for
illegal extraction of ground water (ECR,,) x No. of Days x Deterrent
Factor

Where, water consumption is in m3/day and ECRg, in Rs/m?

6. Environmental Compensation Rate (ECRgw)

(i) The committee decided that the Environmental Compensation Rate (ECRqw)
for illegal extraction of ground water should increase with increase in water
consumption as well as water scarcity in the area. Further, ECR,, are kept
relaxed for drinking and domestic use as compared to other uses, considering

the basic need of human being.
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(ii) Categorisation of the area shall be (safe, semi-critical, critical and over-
exploited) based on the ground water resources estimation in the year 2009,

2011 and 2013 or the latest estimation carried out by CGWB.

(iii) Environmental Compensation Rate (ECRgw) for illegal use of ground water for
various purposes such as drinking/domestic use,industrial activities such as
water packaging units, mining and industrial sectors as finalized by the

committee are given in tables below:

6.1 ECR. for Drinking & Domestic use (For household purposes)

The rate of Environmental Compensation for domestic and drinking purpose for
individual household shall be charged at the rate Rs 100/- per day for OCS
categories (Over-exploited, Critical and Semi-Critical Category). Similarly, for safe
category, the EC rate shall be charged as Rs 50/- per day. Minimum

environmental compensation for household shall be Rs 10,000/-

6.2 ECR., for Drinking & Domestic use (For institutional activity, commercial

complexes, townships etc)

Water Consumption (m3/day)
SNo'| Area Category <2 | 2to <5 [ 5 to <25 | 25 & above
Environmental Compensation Rate (ECRgy) in Rs./m?

1 [ Safe 4 6 8 10

2 | Semi Critical 12 14 16 20

3 | Critical 22 24 26 30

Qver-

4 Exploited 32 34 36 40
Note: -Minimum EC.. shall not be less than Rs. 50,000/- (for institutional
activity, commercial complexes, townships etc)
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6.2 ECR., for Packaged Drinking Water Units
A Water Consumption (m3/day)
5.No. Cat;;a:ry <200 | 200 to <1000 | 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRy) in Rs./m?
1 | Safe 12 18 24 30
2 Semi critical 24 36 48 60
3 Critical 36 48 66 90
T 48 72 96 120
exploited
Note :-Minimum EC,,shall not be less than Rs 1,00,000/-
6.3 ECR., for Mining, Infrastructure and Dewatering Projects
Water Consumption (m3/day)
Area 200 to 1000 to
S.No.
Category <200 <1000 <5000 5000 & above
Environmental Compensation Rate (ECRgy) in Rs./m?
1 Safe 15 21 30 40
I iy 30 45 60 75
critical
3 Critical 45 60 85 115
g |OVver 60 90 120 150
exploited
Note :-Minimum EC.,shall not be less thanRs 1,00,000/-
6.4 ECRgy for Industrial Units
Area Water Consumption (m3/day)
S.No. 200 to 1000 to 5000 &
Catego
By e00 <1000 <5000 above
Environmental Compensation Rate (ECRg,) in Rs./m?
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
y | 80 120 160 200
exploited
Minimum EC.,=Rs 1,00,000/-
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6.5 Deterrent factors to compensate losses and environmental damage (for

packaging drinking water units, mining, industrial and commercial purposes)

The activities such as packaging drinking water, mining, industrial and others draw
ground water to add commercial value to the products manufactured. Hence,
these activities attract stricter provisions of deterrence and intergenerational
equity. It is proposed to levy following deterrent factors to compensate the losses

and environmental damages as detailed in the following table:-

6.5 :- Deterrent Factor

Deterrent Factor
S.No. Water Consumption
< 2 years 2-5 years >5 years

1 <1000 KLD 1.00 1.00 1.25

2 1000-5000 KLD 1.00 1.00 1.50

3 >5000 KLD 1.00 1.25 2.00
Note: The industrial operations may be reviewed and only permitted, if it is safe to continue
withdrawal of ground water at the rate permitted.

7. Relaxation

Central Ground Water Authority (CGWA) reserves the right to relax or interpret
these mechanisms in case of any exigency or situation of National strategic
importance, as per Guidelines/Criteria for evaluation of proposals/requests for

Ground Water Abstraction, 2015.

8. Recommendations
The committee has given following recommendations:
1. In case of fixation of liability, it always lies with current owner of the premises

where illegal extraction of groundwater is taking place.

2. Violation duration may be assumed as at least one year in case where no

evidence for period of installation of borewell could be established.

3. For illegal industrial ground water abstraction, where metering system is not
available, water consumption may be estimated as per consent conditions

imposed by SPCB/PCC.
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4. Water intensive industries should only be permitted in safe, semi-critical and
critical area, and should not be allowed to establish new industries in over-

exploited area.

5. Water in over-exploited area should be permitted only for drinking purposes
and industries established in this area without prior consent or NOC from
CGWA or another concerned department must be closed down with immediate
effect. No expansion in existing industrial activity should be permitted,

irrespective of additional water demand arises or not.

6. Present categorization of area (Over-exploited, Critical and Semi-Critical), as
per CGWA shall be considered for calculation of EC, regardless of the area

category when the period of violation started.

7. In case of all existing cases having more than 5000 KLD ground water demand,
permission may be given only after examining scientific assessment of water

availability and assessing intergenerational equity by CGWA.

8. The industrial units should be directed to adopt State of the Art technologies,
use of surface water, treated waste water and reduce specific water
consumption, thereby ground water demand is reduced by 10% over three
years’ period.The industries also be encouraged to create facilities for storage
of excess storm water and adequate measures such as groundwater recharge

as well as restoration of lakes /ponds in the vicinity of the industry.

9. In addition, all repeated violations will attract EC at 1.25 times the previous EC.

10.Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority
1. | Toseal illegal bore-well/tube-well | District Magistrate

to stop extraction of water and

further closure of project

2. | To levy ECswas per prescribed District Magistrate/ CGWA
method
3. | To levy EC on industries involved in| CPCB/SPCB/PCC

illegal abstraction of Groundwater ,

as per the method prescribed in
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report of CPCB- “EC for industrial

units”

4. | Prosecution of Violator CGWA under Environment

(Protection) Act,1986 (or)

SPCB/PCC under Water (Prevention
and Control of Pollution), Act, 1974

11. CGWA shall maintain a separate account for collection and utilization of
environmental compensation levied for illegal extraction of ground water on
the violators.

12. For easy understanding w.r.t levying of EC on violators as per the
recommendation of CPCB, case studies given at Annexure Il may please be

referred.
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CASE STUDIES

Case Study I:

1 Industrial Sector : | Pulp and Paper Industry
2 Area Category, as per CGWB | : | Semi-Critical
3 Production Capacity : | 200 MT/day
4 Water Consumption ¢ | 50 my/T
5 Violation  Period (illegal | : |1 year
extraction of ground water)

(Source: CPPRI, Saharanpur)
Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 50 x 200 = 10,000 m3/day

Fine as per semi-critical zone= Rs 100 /m3/day (Table given at S| No 6.4)

Deterrent factor: (Table given at S| No 6.5)

EC for 1-year violation = 10,000 x 100 x 365 x 1= Rs 36,50,00,000 (Rs 36.50 Crore)

Case Study II:
1 Industrial Sector : | Pulp and Paper Industry
2 Area Category, as per CGWB | : | Safe
3 Production Capacity . | 120 MT/day
4 Water Consumption v | 50 m¥/T
5 Violation Period (illegal | : | 3 years
extraction of ground water)

(Source: CPPRI, Saharanpur)

Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 50 x 120 = 6000 m*/day
Fine as per semi-critical zone= Rs 50 / m#/day (Table given at Sl No 6.4)
Deterrent factor: (Table given at S| No 6.5)

EC for 3 year violation = 6000 x 50 x (365 x 3) x 1.25 = Rs 41,06,25,000 (Rs 41.06
Crore)
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Case Study llI:

1 Industrial Sector Distillery Plant
2 Area Category, as per CGWB | : | Critical

3 Production Capacity : | 135 KL/day

4 Water Consumption : | 20 m¥/KL

5 Violation  Period (illegal | : | 2 years

extraction of ground water)

(Source: CPCB, Delhi)

Assessment of environmental compensation:

Environmental Compensation (EC)= Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 135 x 20 = 2700 m?/day
Fine as per semi-critical zone= Rs 110 / m*/day (Table given at S| No 6.4)
Deterrent factor: (Table given at S| No 6.5)

EC for 2 year violation = 2700 x 110 x (365 x 2) x 1= Rs 21,68,10,000 (Rs 21.68
Crore)

Case Study IV:

1

Industrial Sector

Mineral Water Packaging Unit
(small)

2 Area Category, as per CGWB Over-Exploited
3 Production Capacity, as per 6 KLD
CTO
4 Water Consumption 10 KLD
5 Violation Period (illegal 6 years

extraction of ground water)

(Source: CPCB, Delhi)

Assessment of environmental compensation:

Environmental Compensation (EC) = Water Consumption x Rate x No of Days x
Deterrent Factor

Per day water consumption= 10 m3/day

Fine as per Over-Exploited = Rs 48/m3/day (Table given at S| NoNo 6.2)

Deterrent factor: (Table given at S/ No 6.5)
EC for 6 year violation = 10 x 48 x (365 x 6) x 1.25 = Rs 13,14,000 (Rs 13.14 lakh)
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